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INTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370,371,372,
373,'380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635,791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM: ‘ o
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A292013

. C.H. Mohammed Yasin
=< S/o Kidavu Koya,
Chamayath House, Kiltan Island,
- Union Territory of Lakshadweep-682 558

R

1.P.Latheel

S/o Atteka .

Thiruvathapura, Kiltan Island, v

Unton Territory of L.akshadweep-682 558 _ Applicants

I - (By Advocate: Mr.Shabu Sreedharan)
- Versus

I~ Union Territory ()[“,I_»akshadweep represented by
the Administrator, Kavarathi Island-682 555

[N)

The Director of Panchayath
~ Union Territory of Lakshadweep
Kavarathi Island-682 555
3. The Chairperson

~ Village (Dweep) Panchayath
Kiltan Island, Union Territory of l.akshadweep-682 558




4.

The Executive Officer | r ﬁ . B .
Village (Dweep) Panchayath NS o

Klltan Island Union Territory of L.akshadweep-682 55& :_..}4,

The Prmupal s " \’
Government, Senior Secondary School "“»i,j_ i ; .
Kiltan Island \% W

‘l.

Union” lfex r 1thy of Lakshadweep-682 558. Respondents

(By Advocate:  (Mr.S.Radhakrishnan (R1,2 & 5) -

Q)

<

(By A

| .Sayed Muhammed Koya C.H.

- (Mr.R.Ramdas (R3)
OA 67/2013

Seedikoya.M.

S/o Abbosala Koya

Malayattiyoda, Kiltan Island
Unidh“’lfejrritory of Lakshadweep-682 558.

| Malsha

S/o Kldavu Komalam ,
Ihenakkal House Kiltan Island
Umqn_i erritory of Lakshadweep-682 558.

Abdulla A.P.
S/o Khalid

~ Alimapura, Kiltan Island

Union Territory of Lakshadweep-682 558.

S/o, Muthukoya
Chamayath House, Kiltan Island
Umon Temtory of Lakshadweep-682 558.

Rafeck ¢ Khan HM.
S/o Abdul Rehman

, Allyan House Kiltan Island

Umon Iemtory of .akshadweep-682 558. | Applicants

dvoéat V 'Q&@.—habu Sreedharan)

Versus



3

Uf ""on Ten 1t01y of Lakshadweep represented by
the 'dmmlstrator Kavarathi Island-682 555

tox'of Panchayath
Uriior 'erntOIy of Lakshadweep
Kavarathl Island 682 555

',lvhie‘ 4Cha14rperson
Village' (Dweep) Panchayath

Kiltan Island, Union TerritoryofLakshadweep—682 558

The Executive Officer

Village (Dweep) Panchayath
Kiltan Island
Umon Ten itory ol"Lakshadweep 682 558 - Respondents

(By Advocate (Mr S. Rddhakrlshnan (R1, 2 & 4)

3.

I

OA 87/2013

Abdul Salam P.P., age 43
‘ @/o %aldmuhammed

| Pulhxyapura Kiltan Island
Lakshadweep

Applicants

Versus

'lhe Admlmstl ator
Umon Territory of Lakshadweep
Kavalathl 682 555

”IIi Dnectox Depantment of Science & Technology

adw p Administration,
l‘alpd 682 555

I Officer

nvironment Warden
Department of Environment and Forest,
K‘ : an sland Lakshadweep 682 558

1 he C 1a11penson Viliage (Dweep) Panchayath 4
Knltan Island Lakshadwcep 682 558 Respondents



.‘i(Mr.R.Ram‘das - R4)

4 6A51:13f/‘26135

L \/luthukoya T P
S/o Kidave HaJl
s Thnuvathapula Kiltan, Lakshadweep.

2. Sahh P ,
S/o Ibrahlm Haji .
: Pandaxa Klltan lLakshadweep.

3. Yacoob P. K
S/o Subair.A.
Punnakkad, Kiltan, Lakshadweep.

4. A11 Mohammed -
S/o Attaka Aliyar, Kiltan, Lakshadweep.

5. - Kunhlkoya AP
S/o. Sayed Muhammed P.K.
Alakkal_apura Kiltan, Lakshadweep.

6. & ) .‘ '

S/o I' daye T, P

: <1ltan Lakshadweep
7. Munavvall".'M |

Slo Shalk K. 'K Palliyachetia, Kiltan, Lakshadweep.

8. Sathcn C 11
S/o Mohammed P.

Chadlpula snl_tan L akshadweep
Sl dV,

Lon! 1HaJ1 Pallithithiyoda,
n, Ldkshadweep Applicants

(By Aciivﬁ'qqa'té:.‘:Ms.Da‘isy I Daniel)

Versus




. . T The Administr ator ,
Umon Territory of Lakshadweep
I&avalathl 682 555

[\

The Chalrpelson
Vlllage (Dweep) Panchayath
Klltan 682 558

3. "l he Employment Officer
KdVdIalhl L akshadweep 682 555

4. "Dnectm ofPanchayatI
‘Department of Panchayath-
Kavalathl 682 555

S. The Executlve Officer
: Village (Dweep) Panchayat, Kiltan — 682 558

6. Ilomcultuxal Assistant :
\/11 age (Dweep) Panchayat Kiltan-682 558. Respondents

S/o Yousuff B
Kanmchetta Kiltan Island
Ul of Lakshdadweep 682 558
2. Kunhl M :
S/0; Ambukoya
dummel, (-yllan Island
: L-ak"sh.. dweep-682 558

S/o Mot‘_ammed'
KOmalam Kiltan Island
Uflf’"fLakshdadwcep 682 558

4, Sal{,cm-PP .
S/o'Harmsa e

Puthenpula I(lltan Island
UT ofLakshdadweep 682 558

g}i.i'ltan Island
Hdadweep-682 558




Kunhl K P
S/o Pukoya

Abdul Kaslm P \/

S/o. Muneer o

Pemvamv_el i; Kiltan Island

UT of Lakshdadweep-682 558.

(By Advocate: Mr.Shébu Sreedharan)

—_—

- Versus

l;Jﬁion Territory of Lakshadweep represented by
the ;Ad;qlini_stx‘lat,ox', Kavarathi [sland-682 555

é.T’He.'[)'iiéc’toi of Panchayath
Union Territory of Lakshadweep
Kanld[hl Island 682 555

-Fhe Ch;airpel'son
Village (Dweep) Panchayath

Kiltan Island, Union Territory of Lakshadweep-682 558

The l XCCUUVG Officer
VlllagL(Dwecp) anchdyath

Klltan Island Umon Territory of Lakshadweep 682 558

The anronmem Warden v
timent of Environment and Forest
7onal§Ofﬂ’ce Kiltan Island

Umon FelrltOIy of Lakshadweep 682 558

-~

(By Advpgate;- p _(Mr.S.Radhakrls-hnan (R1,2,4 & 5)

0.

I

)

0A ‘13"7'/20133 a

Jalaludheen K K.

S/o Shaik Poovalap

Poovalap Hduse Kl]tan [sland,

Applicants

- Respondents



4. ~Ameela-11‘-‘A P :
S/o Syed ‘Mohammed

Arakalapula House, Kiltan Island,
UF ofLakshadweep 682 558.

5. Ismail T
S/o Yusuf
Tholiyoda House, Kiltan Island,
uT ofLakshadweep-682 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed
Kanjipura House, Kiltan Island,
Ufl_ ofI ak,shadweep 682 558.

7. K3511nk0ya C. H.
‘S/o Muthukoya
Ammipura House, Kiltan Island,
UT of L akshadweep 682 558. Applicants

(By AdvocateMxShabu Sreedharan)

_ Versus

2. 1 he Dlrectm of Panchayath
o Umon Ten 1t01y of Lakshadweep
Kav ¥ ;thl Island 682 555

L2

5. The Assistat Engineer
Llectncal Sub Division
I\lltan Island _
Umon lemtoxy ofLakshadweep -682 558. Respondents




|, Sadakathulla,A; age 38
S/o. Kunhl Ahammed o
AJnad House Klltdn Island
I akshadweep '

2. NaralullaPT age 26
Slo Kuml g
Palllthlthlyoda House Kiltan Island
l.akshadweep: | Applicants

(By Ad’voééte: 1:\/’Is.,D':a;isy [. Daniel)
Versus
I The AdmlmsUaton
Umon Territory of Lakshadweep

ngauathl 682 555.

2. vl‘:he ChanpeLSon

(U8

Depan ent: ofPanchayath
Kavaxathl 682 558 | Respondents

(By Advocate \/11 S Radhaknshnan (R1& 3)

8. OAFNO 212/2013

I’ P.I avvabl W/o Abdul Salam
_ abou1€1 Agncultuxal Department,

Agatl Island Rés;dmg at Pallipuram House,
of Lakshadweep,

Applicant

f:i;'J:aju_ Babu)

I, The Dixe"c'toi;!‘oif Agriculture
Union T cmtoxy of Lakshadweep
Kavaxam lslaﬁd — 682 555.




.2. Tll_éb»‘AlelllllS:tl’atQ»I’ _
Union Territory of Lakshadweep
: I(avarattl Island 682 555. Respondents

(By Advocato Mr % Radhakrlshnan)

9, o A 266/2013 ' ’

I Qablr A 3
Ku.l_.1ya,th1yoda{House,
Kiltan Island. *

2. C.P.Firoz
Chemman_am Palli House
Kalpeni Island.

(%)

IK.P. Cheriyakoya
Karuppathapura House,
Kalp_eni Island.

4, M C Jaffel
‘ Pakklpura HOuse
Kalpem Island

5. Ilabsa A
°Alll<ome House
Klllan Island

6. A"'P 'Nasee'md
Aynapula House
]

Applicants

Admlmstx ation of the Union Territory
of La l<shadweep, Kavarathi — 682 555.
2. The ‘Director (Serv1ces)
Admmlstratlon of the Union Territory
of La kshadweep (Secretariat),
Kavaratti — 682 555.

Respondents




(W)

AR TR

(By /\dvocate Mx S. Radhalmshnan) ;

10. () A No 268/2013

d Mohammed _
use, Agatti Island s
ory, Lakshadweep

-2, B M Mansoo;

Slo. Late A.C: Mohammed Jalaluddin-
Bharkath Manzil

Agati Island, Union Tcmloxy
Lakshddweep

(By Ac_inca_te: Mr. Grashi'ous Kuriakose)
Versus
1. ]hc Admlmsnator

Umon Ten itory of Lakshadweep,
Kavalathl 682 555.

2. Q"I hc Dueclox of Panchayath
Depanmcnl of Panchayath
Kavanam - 682 555

5. Spec1a Offi

Vlllage (Dwécp Panchayal Agattl) 682 558.

(By /\dvocalc M1 S Radhaknshnan)

1. ()A 269/2013

hious Kuriakose)

Applicants

Respondents

Applicant



Versus

2. ;l;he'-:(-jhai'rper'é;on'
Vlllage (Dweep) Panchayath
Kiltan-682 558

3. The Fmployment Officer
Kavalathn Lakshadweep-682 555.

4., Director of Panchayath

Depaltment of Panchayath
Kavarathx 682 555

5. T he Executlve Officer

Vxllage (Dweep) Panchayath
K11(a_n, 682 558_

6. Hoxtxculluxal A551stant
Vlllage (Dweep) Panchayat,"
Klltan 682 558

(By Ac;:i,\'j/ofcalt_e. (M‘r S.Radhakrishnan (R1,3 & 6)

| V1 Tage (Dweep) Panchayath, Kiltan-682 558

Respondents.

Applicant



T e e

ro

e, , A

12
Respondents

S/o Sayld \2 K

Vallomkadlyodu
Kiltan Island, Eakshadweep

Sayed Badusha Muhideen S.V-

Shahar Ban Vilas House
Chetlat. L ‘ Applicants

(By Advocate: M;‘.Grashious Kuriakose, St. & Ms.Daisy | Daniel)

(%)

6.

Versus -

Th E‘Admlmstxatox
UT of Lakshadweep, Kavarathi-682 555.

Dneclm :
801ence & Technology _
Chetlat 682 556

Dnectm ofPanchayath
Ruxal Development Department of Panchayath

Add].‘ Sub D1v1:s:lona] Ofﬂcel
Chctlat 682 556 '

Jumol Scnentlﬂc Officer
Chcllat 682 556.

Ql.g

/\ccounls Ofﬁcel :
ctari ava Respondents




I A K Sajeed

‘Kalpc‘m Island

3. /\ 1 Ahadab1
Athanam Thottam Housé
Kalpem Island

4. P.P. Sulankha
' Pulhtya Pandal am House
Kalpem Island

5. .'C P Noouehan
Chemmanam Palll House
Kalpem land

6 = AK Bceb1 ;
Alakkalar House
Kalpem Island

7. ‘M P Mohammed
' Mulhpula House

(By Ad ‘B. Gangesh)

Versus

nistrator,
‘ation-of the Union Territory

2. ‘I‘he Dlxect01| (Sew1ces)
Admmlstlamon of the Union Territory
e ofL akshadweep (Secretariat),

|U'S I

, ,}’ 1ts Director.

(By Advocate‘ M1 S Radhakrlshnan)

_'<f>f Lakshadweép, Kavarathi - 682 555.

Applicants

Respondents



IS, QA 300/2013

1. B.Koya, age 42,
“S/0 Bammad, Bilutheth Hou‘se
Andrott lsland :

2. B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott [sland.

4. P.P.l~~lassén, age 41,
S/o'Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott [sland.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

- 8. K.P.Mohammed Yaseen, age 33,

S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

10. - B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.
I'l. P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Pu1h1yapura House,
Andrott Island.

12, AlJamal, age 48,
S/o Abdulla Attalada, Allyathala House,
/\ndxolt Island.



14.

15.

16.

17.

18.

20.

21.

22.

23.

24.

Y

<

<

15
A.Mohammed Mustafa, age 32,

S/o Kidave, Aliyathara House,
‘Andrott Island. ’

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,

S/o Siddique, Pudiya Nalam,

Andrott Island.

K.K.Kunhibi, age 52,
S/o0 Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o.Koyamma K.P., Moosathada,
Andrott Island.

K.';C{Mohammed‘ Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26,

27.

28.

29.

30.

31

34.

35,

@

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41, :
S/o Abdul Khader K Pelumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil;
Andrott Island. |

L.Pathummabi, age 37,
.D/o Yousaf T., Lavanakkal House, -
Andrott Island.

H.K.Hussain, age 35,
*S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, I\unnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya, |
Kadiyammada House, Andrott Island.

K Mohammed Basheer, age 34,
S/6 Aboosala U.K. Kunthathalam House,
/\ndlou [sland.

K K .Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
/—\ndi‘ou Island. '
A, Rashced Khan age 39,
reed Ismail, Aliyathara IIouse
t Island. '

K'.'.A _'dul Salam age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

K. Anwar Hussain ,age 31
S/o Koya V., Kerakkada House,
Andrott Island :



38.

39.

40.

41.

42.

44,

45.

46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House

Andrott Island.

‘Basheer Karakunnel, age 41,

S/o Sayeed Mohan‘_ﬂned A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathlyada F Iouse
Andrott Island.

“p.P.Mohammed Farook,:_age 37,

S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27, |
S/o Sayeed Koya, Moosankakkada House,
/\ndloul sland.

M. L -Hammedathbi, age 37,
D/o Yousaf Mylachetla House,
Andrott Island.

Doulathabi, age 33,
[D/o Kidave, Lavanakkal House
Andlou Island.

Quhdl Madccna Beegum age 37,
D/o Mohammed B, Aliyathara House,
°Anertt [sland.

okunhi Koya, age 36,
coob, Kolikkatt House,
Andrott Island.

KDelvesh Mohammed‘, age 36,

S/o Sayeed Mohammed, Kachashada House,

Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

_Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

\/illage (Dweep) Panchayat
/-\ndroth [sland represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N

‘Achammada House, Androth.

Moh.a;_xjnmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

M ohammed Asker :

S/o -Seethi
‘Aliyathara House, Androth.

Nééffslfakhan M.K.

Abdul Akbar
, S/Q':Sﬁl;:bail'
Paﬁda’th"Pul'hiya Pura House, Androth

M-ujéeb Rahman
S/o Ibrahim
Aliyathara House, Androth

sim Koya
1athi House, Androth




14.

15.

18.-

13

19

Mohalmmed Héssan
S/o Kunhi Koya
Ayenamada House, Andloth

Mohammed Abdusalam T
S/o Abusala

| Thecherl House, Androth

Muh’ammed Rafi

S/o Nélla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shalkkmte Veedu House, Androth

- P.P.Koyamma.

S/o P.K .Kidave
Palathupula House, Androth

Muhammed Khaleel
8/0 Abdulla

_ Allyathala House, Androth ‘

' I\/Iuha,m‘med Basheer C.P.

S/o Abdul Khader

‘Cherikkal Puthiyapura House,
Androth.

‘Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

'mm

OAstMnéﬁa

/\ttakoya T V age 44 -.
S/o:Ko »av;Thankgal T,
Tha Val 1ydkkattu

Sayeed Koya,age '4‘3 e
Sto Koya K]dave Allyathara House,

/\ndnoth sland

, Mohammed age 54
~ S/0 Shaban, Bmyammada House

/\ﬂlelh Island

~. Yousal, age 60

S/o Ahammed Kandalath House
/\ndxolh Island

-/\bdul‘Nasar age 38 . '
b/o Nalla Koya Kunnashada House,_ _
Androth Is and

' Mohammed Basheer age 37
- S/o Yaeoob Ahyathara House

s/b Koyamnia Mayampokada House
/\ndxolh Islan

o Nou al age 43

Slo. Koyamma Koya Thacherx House

3 ’/\ndxoth Island '

:’_ﬁ'_efijwMoosathada House,
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22.

3.

20.

23.

24.

2!

Jalal age 37 ~
Slo- Kunmsecdhl Pa]athupura House,
Andloth sland ' :

F arook age 49

| S/_O»'Koyamma Pochalam House,

1'oth Island

"iI‘Iassan age S1

,‘S/ A‘bdul Khader Kalachetta House

A'ndroth Is]a

3



25.
26.
27.
28,
29.
30.
31,
32,
3.
34,

35.

'Ancll oth Igland

22

""lliiy'analakam House,

d *;Kandalath House,

Mohammed Saleem age 42
Slo deeed Mohammed,l Kunnashada House,
/\ndloth Island . |

(Jafom age 41 , :
S/o . lhang,u Koya Pentamveh House,
Andlolh Island o

Slddceque l age 43 '
S/o Kidave, Modlyothada House,
/\ndloth lsland

%hanavas age’ 33
S/o Kunhi l(oya Pochalam llouse

' /\ndloth Island

Pook llhl age 50n

| lllyas”age 36

S/o Hamza Koya Allyathala Ilouse
/lncloh lsland

Mohdmmed Basheel age 39
S/@ Saycc,d: /Iohammed Aliyathara House,

Cheriya Koys agé 46
S/o-Kader Matharapwal—louse
Al’llelh lsland'. o

e bt D, e g 1 R e . b L s n oot e+ e
B - R T : i



37.
38.
39.

40.

42..
3, &
44
45,
46,

47.

' Kunhlscethl agpe 4

23

Mohammed Sdleem age 33
Sio: KOyamma Kanmpuxa House,
Andloth Island

%hamsuddeen age 33
S/o /\bdul Kader Belnchetta House

: Andnoth Island

S/0 ‘Aboo Sala, Lavanakkal House,

: _Andsolh lsland

Yacoob age 45 . v
9/0 Samddeen, Kunnashada House,

_ Andloth Island

Abdul Jabbdx ag,e 38
S/o Savecd Mohammed, Kannichetta House,

. v/\ndlot_h,lsland

Jamdl agc 4
S/‘ Sayeed Bukan Bndumkattu Bllutheth House,

B an Thachen Biyyada,

Sajma Beegum age 29
/o Nallakoya Lavanakkal House
And; oth Island

Shahanas _Qe_egjum age 28

Iqbal dgc 42
Sho.: Youvsaf- - nddlam House, |
/\ndloth:ls‘ ‘nd,ﬂ-,




48.

49.

50.

51.

53.

54.

55,

56.

57.

58.

- 59.

/\ndtoth I%land

3,’_ ,,tn,p SN

2:14-

Ilassan age 39

' @/0 @avced Bukan Mathalapura House,

Andloth sland_ i

Mohammed Saleem age 38

M:oqam el Musthafa. ge 36
Slo Pookoya Neganmada House,
/\ndxoth [sland.

Koya, age 36
S/o Attakoya, Mathll House,

~ Androth’ Island

ﬂ

Kamil, age'[éil |
S/0.Muthu Koya, Palathupura House,
Androth Island.

Sakql 1ya age 32

, S/o Muthukoya Bllutheth House,

Anc l()lh Island

Sallh ‘age 37 N
S/o Kumkoya Aynamada House,

$la:fii':Nasé1'., age 40 |
'Mohammed Palliyet House,
a’nd :

Slo Sayecd,
Andlou Is

Sayccd Mohammed age 42
S/o Kasimi; Achadapurakattu House
/\ndloth Island




62
63,
64,
65.

66.
~ Slo Cherlyakoya M., Pentamvilapura House

67,

68,
6.

- 70.

71

Ha_b:eebu Rahman age 28

: S/o' Sayccd Mohammed Kunnel House

(kada H(:)}use

‘CheriyaKoyay Adge 32 ,

S/o Aboo Salah, Pelumpalll House
Andxoth Island :

MUJGGb Rehman -age 37
S/o0.Sayeed Buhari, Karakunnel House
Androth Islan‘d. ‘

Noufcl K, agc 33 '
S/o Nattaya Koya Che1 iyadam }Iouse

-Amﬂoth Island

Shamsu Shumoos age 34

Andloth Island

‘ /\ndldlh I%land

Rlvas ‘age : 29

‘5/0 SharkKoya P § , Pentambelipura House

zéir‘lidat_hu Lavenakkan House



12.

74.

75.

76.

77.

78.

79.

80.-

2.

83.

v 'Mohammcd Hassan age 37
S/o Sayeed Mohamm

26

Ral at,’ age 42

SloT Pookditty] M.; Matlnl}louse

Andxoth lsland

/\ndlolh I%!and

Shamsudee ;age 3A2 :
S/o MuthuKoya K. Nelleu House
Andloth Island :

Mohammed Naseel ;agel 28
S/o \/luhammed Pentamvell pura House

_ /\ndlolh Istand.

Raulath Beegum, age 29
S/o I'hangakoya, Arathupura House
Anduﬂh Island.

Fathahuddeen, age 38
Slo Kldave U K., Makket House
/\ndlolh Island,

Mohalmned Mustafa age 33
S/o Ahammadlya Jabalpura House
/\ndnoth Is]and

-l

_\/lohdmmédA‘Késpm age 47

S/o \’dﬁsaf Methatapuxakatte House
/\ndxoth Island

e e i S
e 2

2;Acha1mnada House



84,
85.
86.
87.
88.
89,
90.
91.7
92,
93,
o4

95.

/\boo$a'l|h"iage 31

)\;wdlolh'lﬂ_and';"‘

27

Attdl\oya ag,c 49 _
S/o Yacoob Allyathala Housc

Puthiyapura House

9/0 Sayced Mohammed' ‘Palliyett House
/\ndloth I%land ;

Basheel age 55
T hachcn Moosathala

-/\ndnoth I%land

\/10hammcd F dIOOk age 33°
S/o Nallakgya, C.L., Tharampalli Makket House
Andloth Is]and

;ai-:\/loosakada House

Salccm age 31
8/0 Scetlnl Kalakunnel House

, /\ndloth Island

M()hammed-KaSIm. age 33
¢ ohammed P C., Pathada House

Lavanakkal House

Mohammed,_ lissain, age 41
S/o Sayeed Ismall Kandalath House

' /\ndloth Island

Sabn Khan agc 33
Slo. <oyammakoya "Thattampokkada House"
/\ndxoth Island. y :

| a11 Podamkakkada House




P

96. Al

97.

98.

99.

101..

105S.

106.

107.

Alﬂd-10th Island : : s

Mohammed Must 1afa age 42
E dayakkal House ‘
Androth I%land

Navas, agc 25
S/o Hussain; Thahira Manzil
/—-\h'd‘ro_th Islaﬁd[ | /

Shanavas agc 33
S/p Shalafudeen Mathil House
/\ndxoth Island

Ha%san age 3)
%/0 Sccthx M, Lavanakal House
/\ndloth sland

Mohammcd Bashem age 42
%/o Yousaf Nellal House

/’"amul /\bld age 26
S/o (ldave K Palhat House
/\ndloth lsland

Muthu 1<'o’y’a“ age 39
S/o Kunhi, Sceth] Makkette
/\ﬂdl()lh sla:n.d_ : '

| .::"uf;khb'ee], ége 30
koya;Kerakkada House

/\ndxolh Island



.29

109. Towdie

110,

111,

113, :'Mohammcd Salahudheen age 26

114.

I16.

118. ]

119,

g/.-o A a'fl'ﬁal Kanmpm

. House
/\ndtoth sland
Jala] agc 49 _

S/o YousafP.. Moodampwa House
/\ndxoth sland E :

Kndavu aée 55 _ o
S/o Indeen M., Blrlyammada House E

' .Andxoth Iqland

Kldavu dgc 59

9/0 1]ab Mekkat House
/\ndloth Is]and

Slo <oya T.P;, Kandeth House
Andxoth I%land

anjme @hakeer age 22
Kk ethl\, Makket House

Moﬁlamn , ;;lthaf age 24 |
g/o Jamal Mayompokkada House

‘ /\ndlolh Island

/\bd’Ul Gafoor; age 28

S/o Nallakoya T., Bappathiyoda House -
'/\ndloth ls]and

Mohammed Yathlya Khdn age 23

: §_/:oi_-_B shé “‘K",_-Mathl] House

Kunmkoya ge!
S/o Ahmcd Ponmkam House
/\ndloth Island



120.
121
122.

123.

125.
126.

127.

129.
130.

131,

S/o S,ayeed_,

Sl UK

7amul Abld age 41

- S/o Assamcu ‘N. P Kandalath House,

Androh Island

Mohammed age 50 -
S/o Abdul Khader, Kaval Chetta House,
Androth Island:.; s _

Abi Nasit, g 1?;36
S/o §1dd1que Kunnashada House
Androth Island o

Mohammed Aboo Salih, age 37.
S/o Musthafa Ammelam House,
Andloth Island

Koya age 37 :
S/o Sayeed Mohammed, Lavanakkal House

: /\ndtoth Island

Mohdmmed Rafeek C.P., age 38
Qhex 1kkal Puthlyapuram

) dfeek age 40
kas Bxlmtheth House,
Androth Islan

Mukbeel age 28
S/o Majeed L., Perumpalli House,
/\ndloth Island

Rashced Khan age 33 -
S/o Kldave/\ Blyyadachetta House

9/0 Koyamma;K.P Bappathiyoda House,
Andxoth IsIand _

I\/Iohammed Kasl_m age 30




.]32.

33, M

134, Ja

136,

Andloth Island

. A...,..zr_.': -

Mohammcd Iazal age. 38 ,
S/o deave M.P Kandalath House, -

S/oAdeave Poovadakkattu House,
Mohammed Sdleem age 31

S/o Hassan Kunm Keylyoda House,
Andxoth sland _

Koyamma agc 47

Slo, Aboo Saloh Kavélchetta House
Andloth Island RN

'vyamma Kalachetta House,

o /\“}{dr‘oth Island

138,
139.
140.
141,
. 1_4.2.

) 143_;

' Ilam;-a Koyai'gage 43

Abdul A/eez Khan age 41

~ Slo. Mohammed ‘Birayammada I—Iouse

/\ndmth ]sland

Shamswdddecn, age32
e 1de‘eque_M:P Pazhayakamkattu House,

S/o Ahanie‘d P, O Matharapura House,
/\nd1oth Island

i 1
!

,séam age 28
' 'mmelam House,




144.

145,

147.

149.

- 150.

151, A

152.

154,

R L S
)

ge58 -
! udamkakkada House,

9/0' Bumyamm

Am elam House,
Andloth Island A

Mohammed Iqbal age 38
S/o Nallakoya,, Pelumpally House,

v /\I’ldl()lh Island

I’ookunm dge 56

S/o Yousafl]ap Bappathlyoda House,
Andlothlsland . ,
M 'lmed Basheer age 38

/6 Kidave A Mayampokkada House,
/\ndloth %land

Cheiiyakoya ag'e 36
S/o Kunmkoya P., Thacheri House,
/\ndloth Island

l

Nasecmudhcen K S P.,age 28
Slo. Abdul Khader T, Kalachetta Sarommapura House,
/\ndlofw Islax1_c1:,_"‘:,.j S

I 1yabu1ahman‘ age 31 ,
Slo Kunmkoya M P., Chekummada House,
Andloth Island

(unhlbl agc 46 :
Slo Kadm Pl umpalll House,
/_\IT_I\d}l}IOlIh_.}I .and




._‘158.
159.
160.
161.
162,
6.

164,

16_7.

Ba%hcex age; _; :
Slo’ Sayecc K, Kum ,a"s,h"ada House,
Andxoth qland PR

Mohammed KUIalShl age 25

Sto. Sayeed Mohdmmed Karakunnel House,
/\ndxo_th Is]and R '

Sna] age 47 |
S/o Kidave K., Kunnumpura House,
/\ndloth lsland

I\'/l'ohalﬁmed Rafi, age 31
S/o Ham/a Koya K., Pathummapura House,

/\bc ul Jabba1 age 35

' S/o (unm Qeclhi Makkett House
: /\ncxoth I%]and

QaJced Mohammed age 54
Slo Kldavu Poovadakkattu House,
/\ﬂlelh Isldnd ‘

;P Thacheri House,

~y.a'P Thacherl House
/\ndloth sIand o

Yakoob agc 40

(/ 1

NS 'i\mla VAL 1\, /"u'n!nedal'n I‘iouse

' /\ndnoth sland




G AR

2y
168. .'Mohammed Rafee age 42
S/o Koyammakoya Mayampokkada House,
/\ndloth Island
169. Mullakoya age 47
S/o l\/ldje" d.K., Lavanakkal House
170.
A lan House,
/\ndloth Island .
171. Mohammcd Kas1m age 46
S/o Yousaf, Bappathlyoda House,
/\ndtolh I%land
172. Kadecja, age‘? 5
D/o Kidave K., Thacheri House,
Androth | '%la'hd
173. \/lulldb" age, 5'4 3
' Palathupula House,
.“‘. |:.
174, Mia _:_.,Idyeed P.P., age 25
S/o.} ' ul’lah Punathlkkatt Puthlyapmam
/\nuoth Isla,.: | .
175. Ali /\kbar K age 25
S/o Cher lyakoya Kannathimada,
/\ndloth lsland
176. , &
Kunhali House
(By Adv
Versus
1. l.hc /\d:'m'll'mstx t01
/\dmmnstrauon of the UT of Lakshadweep
]\c\\/dldlhl 687 55
2. ] ‘gncultuxe
: ' zf;ccp, (avalathn 682 555
3. 's';'

Applicants



 (By Advocate: Mr'S T

17.

Respondents

dhakrishnan)

OA 3'02'/520'13" |

Jaffer, age 35 :
S/o Babujan Pannethechetta House
Amlm Island

. Nallakoya age 40 | :
Q/o /\bdpll,fef{,l»(gxa, Puthoya Kanniyam House

/\mm1 lsland

i

Jabbar P C, age 36

‘S/o Cheri 1ya Koya, Purakkachetta House

/\mnm lsland

Applicants



(By Advocate M

18.

(%)

.:I\avaxathi 68"":5;5_5

L E R e

36
& Versus
The. Adin_hfiélxiétior . .
- Administration of the U of Lakshadweep

;"Panchayats
Admmlstratlon ofithe UT of Lakshadweep
KavalathJ 682 555 L

DISII ict Panchayal
Amini represented by its
I-xecutive -Officer.

Village (D,y‘vce;ﬁ) Panchayat
Amini Island répresented by its

FXCCUUVEOfﬁCCI‘ Respondents

n;S‘Radhakushnan/M/s Sheriff Associates)

OA 303/2013',': f |

Ab()Ob’lkel P;, age 41
9/0 Kunhlkunhl Pallam House
Kavalalhl Island

Muslhafa B K age 45
S/o %ayccd _Bakakada House

S/o Chcnyakoya K Aympuxa House
Kavcualh] lsland

~Yacoob K P" age 41
S/o Kidave UP, ; ; Kuttipapepura House

Kd\/aldlh] ]%land




Mu;ceb Rehm

MUJCEb Rehman B" ag,e 30
S/o hangakoya Bnekal House
Kavarathn sland :

Sa)llha P , 88C 32
D/o Alr /\nadam Poovmoda House.
K’l\/dldlhl Island

Bashem P : age44 : '
%/o \/I;oh“ hmed:Pallipura, Puthiya Illam House

- Q/o /\hmed Kattlmmada Kadapurathaba House

Kavaldthx lsland

Saleem A P ag,c 34
S/o. Mohammcd L P., Athampapepura House
Kavaxalhl ISAc ndl ‘ '

ussam 1P, A., age 29

Mo h:. nmed
- Pi, Puthlya Alikom House



19.

20.

21,

22.

23.

24.

25.

26.

217.

28.

29.

30.

' I\dvaxalhl Island?.

- Vi K2 Y A by

Kava} athl Islancl

Mdmkfan K age 30 L

S/o Abdulla A Kuttltapepura

Agaltn Island

Hldayalhulla S. M. , age. 36
S/0 Hamzath B: K. 5 Subalda Manzil
Kavanalhl Island

: /\nsan P P agc 3]

S/o Chm iya Koya K P. , Pakichipura, |
Kavalathl Island '

Sullman K P, age 38
S/o K1dave u. P., Kuttlpappepuxa
Ka\'dldlhl Island

Yécbob C'P' ag,é 40.
Slo Yousu’f I{.z Puleenakeel House

 ", age 34 .
v, Kochipura House

.39
/eloda House

Salccm V A
S/o Ham/ath

/\uakoya B' age 41
S/o /\bOOdekel ‘M.1, Birekal House
I\avdlc"‘h' ] l'mdg- ' '




36. Ka]a H SSain 4‘ , ‘age 37, -
S/o /\hammedz_Khan T P Chungam House

37.

38. Mohdmmcd Shaﬁ K P., age 32
S/o Sayed Poo, A Kakachlyapura House
l\a\/dlathl Island

s
Y
'

39. M()ln(1111,111cc1'Rl"F¢B age 33

( - Y-é _P Beeranthoda House
40.
41.

42.




44,

45.
S/o Mo‘hammed: l~.' Ama‘ha‘t'hakepura House

, Kavamthl Island
46. ”S‘halafudhecn age 24
S/o Al A Poovmoda House

Kavamtln lsl'md

(By Ad\{o'c‘a'te:"ng._l(liB.Ganges_h)

S Versus
I
2. ' _

UT Lakshelldweep

;Kavamthl 68') 555 1epxesemed by
3.
4.

L
5. V]llag,e (Dwecp) Panchayat
Kavarathi Island:represented by its
l ,\ccuuve Offl(.(:‘l

Hmeectta House

R T N T .
e L

Applicants

Respondents



10.

| '%.Kavqnathf 682 5355

S/6'Khade anoda House
A-mim S ahdf; SR

P.1. Sna] agc 31
S/o Abusaia, Putjlyalllam House
/\mml Island.

" K.K.Razak, age27

S/o. Khadcxkoya Kunmyatamkakkada House

Amml Is!and oy

P Ashxaf agei3'7‘
S/o Ahamed Pallam House
/\mml sland

K C Moosa age 44

Slo- Attakoya Keelachery House
/\mlm Island .

B Kasmlkoya agc 42

S/o Chcnyakoyd Balapp House

Raheem‘M,- age 33
S/6. Abdullal\oya Madam House
/\mml Isldnd i

‘Pookunhl

S/o T.C. Yousaf Noormahal House
/\mmx Island

- Applicants



L/\dmlmsuatm ofthe U ofLakshadweep
Kavaxathl 6 2 555

\/_i:llagé_.([)w:eep) Panéha'y‘;at
Amini Island re p‘resented'by its
I \ccutlvc O icer.

(By Aq:vc;gaf‘l_e M,r;,sj..i;l_{adhm(r ishnan)

20.

LD

AN

Mohammcd Abdul Razak
S/o U. K Nalla Koya
/\lldlddd llou%c o
/\ndl()ll lsland '

l\ Moosa y
lam I Iousg

/\ndlou Iand;

' V éfréus :

'l hg /\dmmlsualm

'Kavalathl 682 555.

DLpdlllﬂCm 01 E nvlommc,m of Forests
Wnion lLIIllOIy of L <shadweep,
l\ci\/dldlhl = 657 D.)J

i
[

Respondents

Applicants

Respondents



25
I

w

-~

21.

)

U8

UASZG/ZUD

Savad ] I\ ;A,agc 40 @
nmed: A [ inikkadu

S/o Hdméal h K P ' Palllpula
Kanldlhl sland

/\bodbac‘kcr p. K ,age 34
S/o Fathahulla, Puleenakeel
Kavarathi lsland

Jethang'ce'l /\'P :age 32
S/o Hameed, /\hapuxa _
Kavalathn lsland

Applicants
xtK B Gangesh)

L Versus
'l hc Admmnsuatol
/\dmlnastlatlon ofhe UT of Lakshadweep
l\avaxathl 687 555

c_:zle'nce & Technology
U.mon Aertory: ofLal<shadweep
Kavarathi-682555

:I(,plescnlu_d by,lls Director

\/nllag,c (cha )) Panchayat
Kd\/dldlhl Igland mplescmed by its. : ,
I: \CCLlllVL Of 1001 ' : , Respondents

ate: M1f.:S-.:'thhakrish’nan)




22.

S e s B .‘.'-,9.{3:-:;/-;.7‘. ,;*"\As,‘,‘«_-.?:ﬁ_... 1o ey e

b

OA 1327_/_2051 30

l le()l\

l<<1§;a1‘11111 lsl:

(By Advocate: Mr.K .-B‘..:Gah gesh)

Lo

(%)

4.

Versus

The Administrator
/\dmlﬂlSlldllOﬂ of the UT of L akshadweep
Kavan\nm 657 DSD

fl')fej_pjcfu'gn'e‘mt of Environment & Forests
Union Territory of Lakshadweep
Ka,\!arathi-682; 555

Village (chep) Panchayal
1\:\\/clldlhl Island lcpncscnlcd by its
l ,\CCUU\/L OHILCI

S/o Mohﬂmoo aﬁjfi, Chendipura,
l\avcnall . S

Sdmul llamccd P P , age 39

$/o0 Altai KP Pokana Chepura House,
Kd\’dlcllhl :

; :.-l:(ar,_utholapua Hduse,

Pvallam H Iouse

Applicants

Respondents



45

(4]

adam House,

(By A

Versus
T hc Admmlsuatm

Administration of the UT.of Lakshadweep
I\aval,alhxf6&2 555.

2. Dnectm of Panchayats |
D'epcn Lment o( Panchayats

(%)

»Dnectofate of Lducatlon
Admi inistrationt of the Union Territory
of I_,ak‘éljadw:eep,' -I_(avarathi-682 555

Vlllage (Dweep) Panchayat
Kavalathl lsland 1eplesenled by its

'st'ing Centre Klltan
ayat, Kiltan.

Applicants

Resporidents

Applicants



A et e e

Versus

f Lakshadweep

Kavarathl 682 555

3. The Chlef]*xecutlve Ofﬁcgr

District Panchayat Unit
Kiltan, Union Territory v
ofl,al<shadweetp—682 557 Respondents

(By Ad,\?o'caté:' M"r.',;',S:.”R;édhakri":shnayn) E

25, OA 331/2013 .

kamg as casudl labou1e1 in the Department of
Scmnce & chhnmogy, Agatti, Lakshadweep.

2. Hydel P
S/o Sayced Buharl Hajl U
1ag ";-i sf?._H‘ .use) ‘Agatti Island




47

Applicants

akose, Sr. & Ms.Daisy I.Daniel)

2. Chanpcxson
Village (chep) Panchayat Agatu -682 557.

3. Chanpelson .
Vxllagc (Dweep) Panchayath Chetlat Island-682 554,

4, The Jumol: Sc1¢nt1ﬁc Ofﬁcen
.Dcpal tmeh f:Science & ‘Technology
Chetlat 687 554;

5. The JU]’IIOI}S entlﬁc Ofﬁcel
Depaltmem of:. 'iplence & Technology

Agatti- 682 557

0. Duectox ofPanchayath
Departiment of Panchayath
Kav\:{d.l.aﬁlhl.: 682 555. : R_espondents

(By Advocate: Mr.S Radhakrishnan for R1,4,5 & 6)

- 26.
1.
I dkshadweep '
2. K /\zhal e
S/o Sayed Buhcm
R odu I
3.
Applicants
(By A { MR Harira))

Versus



Umon Ien o1y of :lgs‘};iadw‘eep
Kavaratti = % 7

3. Sub-Divisional Offices
Kiltan lslcmd UmonTcn;ntmy of Lakshac
Kiltan, = o

4. Director,
Services,
Ul ofLakShadwecp, Kavalattl

5

(By /»\d'v(')éa‘lc:"Mr.S:;Ra,dhak1’i-s]111a'11)

27, OA34412013

1. Kassim A
S/o. Auakoya P. P
/\}lxya'lhala,llousc Andrott

2. alalL d_(illw N
: '<oya N.P
ada Housc Andrott

Mohammed llassan C.E
S/o: (unhlkoya SVP
l dayakkal House Al’ldIOtl

(O8]

4. Mohammcd Rafc—:ek CK
5/()3:K())’§1_,I§.C '
Cheriya Kakkanal House, Andrott

5. Mohamimed-Kamaluddin M.K
S/o Shil mbuddm Pookoya Thangal
& "[da llouse Andlotl

7. Nooxul lIassan A
S/o Nalllavalx.oya U I\

bk Bpensie . |

weep

Respondents



Applicants

2. Dncctox oi Panchayats E
Dcpanmcm of Panchayats -
'/\dmmmhatlon of the Union Territory
of Lakshad\vccp Kavaratti — 682 555

(OS]

Dcpculmcm of} lect11c1ly
Union lcmto;y of Lakshadweep
Kcl\/dldlhl = 6,‘%? bb)

Vl“dOC (Dweep) Pa .1chayat

- Respondents

()A 345/201

L. /\yshom md |

D/o lHamsa, l~ cheua House, Agathi

2. Bce Iatlhu mmail’ \/ .

)




1S.

M VA AU T TR AT TR e

£O

S/f) <asml KOva C l’
Poovmoda 110usc Aoath]

Kuﬁ ﬁafth_z-il:‘cu_n:E House, A gathi

Nazer K

S/o.Kidave ,
I\unmkalhly'xpada IIouse Agathl

Sh()\'vkdlhali M _?:
S/o.UmmerB _
l\/ Algayac hoda_ll Iouse Agathl

'S/o Mdlh&ﬁfl(

:1_4;114‘(1.4_1 fouse, /\oathi .
Aboobacker N.M

S/o /\bdulr {ahman F

I\avkka‘dﬂ Housc Aoatl ‘

/\/lqéu C ‘
Slo. Mohai nmpd Koya T.P
Challakkad: llouse Agathl

' '1sc, Agathi

F Haji K




20,

23.

28.

29.

30.

3.

51

Muhammcd Koya B
S/o Koya S '
Blydthablyoda Ilouse Agathl

Nafeesa [\/l K
D/o.Abdulla l&@ya K
[W()()lh’llﬂkdkk;ldél House, Agathi

l\()ya P C X
S/o_}(unlnkoya .
Po noda Housc /‘\galhl ,

.K asmlkoya K l |

Slo. /\bbobdbkm Koy'1
l\clmalmfxlmwodd Puthiya Illam, Agathi

boobdckcn U P
S/o /\11 Moham,med

Hindumbi M7
D/o Attakoya ;-
Man'lyc\m SC\ l)’()dd House, Agathl

Chenyapappada Housc Agathi




34.

36..

0
40.
41.
42.

43.

Kﬂda

decd Mohammed ks

- P sz e

' Sam'ccx

S/0. Ma]ced
Mumhn 1thop

S/o. l\alld P
l lla Ilouse /\aathl

Ndscu ,1 P .
S/o. l\/lulhahi
lhekku P ulhlya Illam Agathl

chud U
S/o.Hamza U -

v Ummmelodachetta Hou%e Agathi

Sye(l Mohammcd KT
5{9_,/,\-1)00 Sala I

K' lal'”mhwoda Iousc /\gathl

§./6.Fathafidlla
Bxyashdblyoda House, Agath] |

F laJcnomma T P

Mamyémbl B' ‘
D/O'Umme o
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44,

45.

46.

ya o
Koodam House Agathl

47. Showkathah %
S/o:late Attakoya .
Sallamyoda Hou>e Agathi

48. NisSdmudhCén" V K

Sho.Hamza €K (L ate)
Vadak Kecld lllam Agathx

Applicants

stiation of the Union Territory
had dep, Kavarattl - 682 555

: grlculture




Respondents

l. Ummm o arook Shaﬂ
So. Aboosala ‘
Malikakal 110use Ammn

2. P. A Saycdalx
Sto. Ham/dkoya
Puthlya Asharoda House Amlm

3. Rahmath Beegam ‘ '

D/o Ahdmed Y Malikakal House, Anfini

—

4. /\hamedkoya, ‘ :
9/() Koyakndavu Suxambl House, Amini

5. Vd]lydbl p: (, o
D/o /\nthukoya Palhyachetta House, Athini

Applicants

: :i.'.;Ve'rsus

l. [ hc /\dmmlstldtox _




5)) Panchayat
d repr esented by its .
cer ,§4682%555 Respondents

Radhakrishnan )

1

‘th K varattlllsland

|
'



9.
10. S
D/o Vallya Abdwahlm n
,Vaddkkumelachadam Kavarattl [sland
1.

T ot 'th',apula Kavarafn Island

12. BeefathummaB
D/o Aboobacker .
Beelamthoda Kavalattn Island

13, Rahrth Bcc'guim pp
Dio Attal KPP
Pochalachcpula Kavaratti Island

?Admlmsua ‘o'n of the Union Territor
ofI:akshadweep, Kavaram 682 555

1{.& ar athl rep; semed by the
Dire tox of lnd»ust,l_ies o

(By A"dvlé(_:'at,éf Mls R’édﬁakrishnan )

Applicants

Respondents



L

Sio. Muthukoy“,j- L
Suxambl I{ouse Amm1

Anwar Hussafln :
D/o.Essa . a
Kouapura House Amlm
deltha BeegLJm .
D/o, Sayeed Abdulla Koya
Be L, House Amml o

Hdmeedathbx
D/o. Shdlkoya :
Monakkallachetta House Amini

l'i'a%saihar‘
’S/o Mohammed
/\llmmechella House Amini

Versus

THe Adminjstrator
Adminjstr anon of the Union Territory
of L. akshadweep, Kavaratti — 682 555

D"‘ectox o{ IJaq.ghayats

| Cerr 1~y.ofLakshadweep
Kavarathi 1cpxesented by
Director: of_l;,dqcatlon — 682 555

Applicants



Abdul Hassan
S/o. Attakoya :
,Kaxthatt Hou

~ Sayed Mohanmned
'S/o ‘Aboosala’ . :
Karachetta House Andrott

Mohammed Hussam |
Slo. Mohammed
I3appath1yoda 'ouse Andrott

#

Respondents

Applicants

ive Officer-682 555

- Respondents




33.

I Mo amm'éd;ﬁuséé‘ln
2.
3. Ilassang |
S/o. Attakoya
Kunjanattichetta; Andrott
4. Yousaf
S/o.Pookoya . - '
Puthlya Eddlyakkal House Amini. ' Applicants

(By Advocate Mr K B Gangesh)

) ‘ctor of Panchayals
Depalitment of Panchayats

Respondents
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2.
3. Mansoor Aln S
S/o, Muthukoya
.Pemamvellpura House Andrott
4. Mohammied -Féisal

9/0 Slddeeque |

ofI ak%hadweep, _Kavarattl - 682 555
2. L)cpdltmcnt QfAmmal Husbandry

._s'Duectox 682 555

FXQCU[IVC'OFF:‘:CI 682 554

Applicants

Respondents



Fhekkputhlya‘: veed Agattl

K: P Hom/akoya R
S/o.Aboobacker . .

Kamalmalmlyoda Puthlya Illam House, Agatti.

‘..

K. Showkathali -
S/o Sydubukhan
.Kondm'; ‘la House Agatu

B Shaxafudhcen" -
S/o Ummq Ella " i
BeeyakL ;'";'yoddl ouise, Agatt1

v, K'Mohammed Mukthar _
$/0.Abdulla Koya ' ,
V'ada.kk Kunnmamel House Agatti

Admmlsu
ofl akqhad'j

Departmcm f‘
Lgmon Teil

;;p)zﬁPanchayat
presented by its
e 682 553

A'pplica-nts

Respondents



Applicant

L. 1 he /\dmml.%tratm =
/\dmlmstl ahon ofthe Union Territory
ofLakshadweep, Kavalathl 682 555.

2. T he! Dneclor (Se1v1ces)
Administration:of the Union Territory

of L. akshadweep (Secretanat)
Kavaraul = 682 555

3. Dcpartmenlt Qngx 1culture
ynion Fexlltory ‘of Lakshadweep,
Kava‘rathl 4 682:555. "
Repxésemcd by ifs Dnector Respondents

._!x

(By Advéc "‘e'_l\/h S Radhaknshnan)

37 QA3SSniIE

L. Muth‘ukoyd
Slo. Shaxkoya
Kakkanal tHouse, Andnott

Applicants

1. .'l hc Admmls a&
./\dmlmsuatlon ofthe Umon Territory




4, ‘Vlllage (Dweep) Panchayat
“Andrott- Island’ represented by its
l‘XCCUllVG Ofﬁcel 682 554
(By Advocate Mr % Radhaknshnan )

38. OA 356_/2'0_1%3,',, )

I llaJarommabl SN
D/o Koya Kn:daveM '

rator |

1.
"oi?'the Uhion Territory

3. 'Vlllage (Dweep)’Panchayat
Kalpeni- Island xepresented by its
}xecutwc @ fi ‘e'

Respondents

Applicants

Respondents



S/o Pallath Kunhl Koya!
Nencmpappc}dqzl—iouse, ‘Kalpeni

Attakoya %

.S/o Kasm_l (p ;':f?_ .




4.

15.

16.

17.

18.

S/o Koyamma':
Manjlyenam ouse Kalpem

]fthe Union Territory
_""‘p Kavarathi — 682 555

.
0

Deparlfnentl fPanchayats
Admmlstl ation of the Union Territory
ofl akshadweep, Kavarattl

'l

Applicants



4
(By Ad nan )
40.

Abdul Laiheef "
Keela Vxllattom Amm Island
Lakshadweep. = - . .

(By Ms.Shahna Kafthjﬁkeyan)? :

| :V-é'r:'sus ‘l f

l. Vallage (Dweep) Panchéyath
Amni;lsland :

.Repnesented by the Chan Person

Pm —"682 552 ¥

Flopih '
K

2. 'Secretary i "‘i‘i

t

Departmenl oI Panchayath Kavarathi

3. :Dnector . :
meloyment and T mmmg
Umon Iemtoxy ofLakshadweep

Versus

Respondents

Applicant

Respondents

Applicant



Rabeehathulla B.P. aged 35 years

Slo. Mohammed Koya TN,

Labourer, Klltan Re31d1ng, at Vallyapura House,
Kiltan Island

(By Aq;v:o“tc;ai‘: i Sri P. V. Mohanan)

Versus

I, ‘The Administrator, -
UF ofLaksh,adWeep, .
Kavaraltl 682: 555,
Llec;ncal Dmsmn Kavarathy

2. .Dnector of Panchayat
ED'._ fartmcnt of Panchayat

Respondents

Applicant

Respondents

Applicant



Respondents

Abdul Qublsh S/o Samul Abld P., aged 27 years,
of Lakshadweep, worklng as

Casual. I abouxel (
Ammal Huiband‘ry
- Applicant

ﬁthan 7~ 682 557

b

Respondents




69

(By Aqvb:b.a‘fte-Mr_; ZK'LB: Gangesh)
Versus | :;ﬁi
1. The Admmlstrator

: /\dmmnstratnon oflhe Union Territory
()f[ akshadwcep, Kavarath1 682 555.

2. The Dlrector ofPanchayats
‘Department of! Pgnchayats

Porl-Contx'ol Tower Andrott - 682 554
Represented by its Of ﬁcer in charge.

4. Dlrectorate of Art & Culture

- /\dmxmstralnon ofthe Uhion Territory
ol Lakshadwcep}, Kavaratti — 682 555.
chresentcd by 1ts Dnector

gllc'uitule
he Urnon Territory
avaram 682 555.

Panchaya't
presemed by its

Applicants

Respondents



¥0

3. udheen Thangal, aged 28 years,
ndeth House, Andrott.

4, aged 23 years,
ndeth House, Andrott.

5. Jdged;44 years, S/o. Kidave A.,

‘“ Panchanal'l‘louse, Andrott

6. Khalr agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulban agcd 34 years S/o. Hamza Koy,
Monakkal House Ammp

8. Sayed Koya' aged 44 years S/o. Pookoya,
Meelachcrl House Amml _ Applicants

(By Advocate er K B‘ Gange‘;h)

il

b 5'”:}( I. Versus

I t he /\dmlmsuatm ;
/\dmmlstlallon of the U';mon Territory of Lakshadweep,
Kavaxattl 682 555 i

|
4. Vll age (DWeep)fPanchayat Andrott Island,
represented by 1ts Executlve Officer — 682 554.

5. 'Vlllag,c (Dweeh )'PF mchayat
Kavarattx Isla épresented by its

Respondents

%
P
i
:
'f
Lt
v. &
L
L
1
.
N E‘
'I 8



10.

11.

12.

13.

14.

16.

71
S/o. Sayed Mohammed,
ears, Sayed Ismail,

years, |S/o0. Nalla Koya,

Nooru]'Ameen aged 36 years S/o. Shaikoya,
Pandalh Puthlya Pura I—Iouse Andrott.

Ham/akoya a;‘aed 52 ‘years S/o. Koya Kidave,
Chekkarakkad House Andrott

Mohammed Ka31m dged 37 years, S/0. Ahammed,

aged 27 years, S/o. Kunhiseethi Koya,
ndrott.




17.

1.

R

lhe Admlmstratm

.Adm]mstratlon of thé Umon Territory of Lakshadweep,
Kavardtti- 682.555 '

b

Applicants

Respondents



I

(]

Umon 'fl ert 11@1,

73

)

3f'igﬁyears, D/o. Kasmi,

Applicants

/\dmnmstmtxbn of the Union Femtory ofLak%hadwcep,
Kavaratti- 682 555

D_l 1jccl'(?1j of ‘,P‘z:mgh“ayats‘?,? “
Department: of Panchayats,
/\dmmlslmllon of the Union chtmy of Lakshadweep,

Mgdlcal'and Health Services,
o lLakshadweep, Kavarathi,
chncsmtcd by its DerLIOI 682 555.

-

Village (chcp) anchayat
Kavaratti lsland represented by its

e >\LCUUVL O“lLCl 682 555.

Vl“dbt (chcp) Panchayat,
/\ndlou Island, 1_Lscntcd by its
: \ 82 554. ‘ Respondents

()A 371/20’13

P Nascu, ag,cd 35 yeax% S/o Kunhikunbhi,
Pallmh_a_m Hou%c Kavalattl

PI Nascu Aged 32 yuus S/o Hamzath,
l’uthlya llldm Kavarattl




0.
7. ¢
Saxablyoda Ho ’ 'Kavarattl Applicants
(By Advocate: Sn K B (Jdl’lé *sh) ;1'
Versus
I The /\dmlms' .
/\dmmxsuatl» fthc
Umon Tertitory of "Lakshadweep, Kavaratti.
2. Dcpaltmc .1'141_'11;“121'11 ‘I":I"usbandry,
Union Territory of lakshadweep, Kavaratti
represented by its D’i‘»‘rector.
3. DHLCI()I of Panchayats
Department of Pdnchdyals
Administration’ 0( the
Union Territor y_ of _Lak,s:hadweep,
Kavaratti, '
Respondents
l\/]udal«klyo :
Kadamat.~ Applicant

Administratio :()fthe Umon Territory
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of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of L.akshadweep,

Kavarathi — 682 555.

Represented by its Director. - Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

I,

N
H

0OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya
Ummcrthakkada House, Andrott.

M.M. Mohamimed Iqbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,
Administration of the

Union Teiritory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration ofithe

Union Territory of Lakshadweep,

- Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,

Department of Environment & Forests
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island repiesernted by its _
Executive Officer<682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



52.  0.A No.380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoysa,

Puthiyath House, Androth I[sland

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)
Versus
l. The Administrator,

Union Territory of Lakshadweep,
Kavarathi Island ~ 682 555.

o

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
~ Kavaratti Island — 682 555.

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island - 682 555.

4. The Director
Agricultural Department
Union Tertritory of Lakshadweep
Kavaratti Island — 682 555.

5. Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Tertitory of

Lakshadweep — 682 557. Respondents
(By Advocate Mr. S. Radhakrishnan)

53, QA 381/2013

I. B.Saidali, S/o late Mohammed Koya
* Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island, -
Union Territory of Lakshadweep.

3. K.G. Ja;mafludd‘i'n:,_A.‘ged 40 years,
S/o late Ummer, Matiyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.

|
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4. T.K. Saronmmabi, Aged 36 years, D/o late Kunhikoya

Keelaillam Thekkeelapura House, Agatti Island, |

Union Territory of Lakshadweep. Applicants
(By Advocate: Sri N. Anilkumar)

! - . Versus

l. The Administrator,
- Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

(VD)

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4, The Director of Panchayat,
- Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

S. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

0. The Deputy Collector/ASO, Agatti Island,
Union Territory of. Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

I. - Ishaque A.C., aged 35, S/o. JuniesT.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/0. Kasmikoya P.P., Bus Driver,
District-Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



3. Noorulla $.M., aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner,f istrict Panchayat, Kiltan,
Residing at S fe Manzil, Kiltan Island,
UT of Lakshadweep. ' Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555."

3. ChiefExecut.?i_rve»Ofﬁcer,,
District Panchayat, Kavaratti — 682 555. - Respondents

(By Advocate: Sti S. Radhakrishnan)
55. OA 386/2013

1. Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A.lsmail, 'agé;d 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Tertitory of Lakshadweep, Pin — 682 552.

3. Khalid Unné‘m, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peechandam, éged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of [Lakshadweep,
Pin — 682 552. ‘

5. Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

6. Khalid A.P., gg,ed 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island;"Union Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



&

10.

11:

12.

78

Abdul Salam A aged 38 years, S/o. Khader Thotianada,

- Aminipura, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552

Noorul I-{asé'af}i K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Arini Island, Union Tetritory of Lakshadweep,
Pin - 682 552.

: e/
Najeeb A., aged 31, S/o. Kidavu T.C,,
Ayeshera, Amini Island, Union Temtmy of

Lakshadwccp, Pin — 682 552.

Nafeesath U , aged 35 years D/o. Ea%sa Kottappura

: Unnam Amini Island, Union Territory ofLakshadwcep,

Pin — 682 552 ~ Applicants.

(By Advocate: Sri Slﬁiraz Bhavg V.S.)

I

Versus

The Union Territory of Lakshadweep,
Kavarathi ~ 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory ofLakshadweep,
Kavarathl 682 555.

'l"he Distri_ct Panchayath, Amini, rep. by its Executive Officer,
/\min\i. Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of lLakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan)

56.

1.

OA 388/2013.

P.P. Amanulléa, aged 38 years, S/o. Sayed_
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bé’n‘-u, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

wh

Versus

The Administi“étor,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555,

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of LLakshadweep, Kavaratti, represented by its
Director — 682 559.

Assistant Settlement Officer,
Amini Island - 682 554.

Village (Dweéip) Panchayat,
Kiltan Island, tepresented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini [sland, '
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

1.

OA 390/2013

C.N. Abdul Hakeem, aged 38 years, S/0. Koya,
Cheriyannall dl IIouse Kalpeni.

K.I Chcnyakoya K C.;.aged 48 years, S/o. Pookoyd
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, 'aﬁg‘e;‘ciij 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, aged 41 years, D/o. Ramalan,



15.

20.

21.

g1l
Pakkath House, Kalpeni.

AT, Shee‘mabi, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthub; a-g:ec; 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/0. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., ba.ged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda [House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 yearvs, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,ag;éd 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseerna Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/0. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

’1’hangakoya,éaged‘ 33 years, S/o. Chariyakoya E.,
Koliyala Houge, Kavaratti,

Hussain Ali,.é’ged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.  laffer, aged 32 years, S/o. Hasan T P,
Kaladi Hous vaavaratti ‘

23. Basheer, aged 36 years, S/o. MohammedP
Kunninamel House Kavaratti. .

24.  Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

25. Kadisha, aged 55 years, D/o. Aboobacker,
Kunniname! House, Kavaratti. -

26. Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27. Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

28. Shamshadbeégum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti,

29.  Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathai_'lfla‘m, Kavaratti.

31.  Noorul Ameen aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

32.  Abdul Rasheed, aé,ed 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

33.  Hussain B, aged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

34, Mohammedalli‘T.P.,‘aged 35 years,
S/o. Abgobaqk‘ei‘ K.K_.., Thekkilapura House, Kavaratti.

35. Sajid Kha‘n, aged 39 years, S/o. Sayed Koya,
Fdanilam Ihl()‘if;jse Kavaratti.

36.  Jassin C. déed 33 years, S/o. Ali K. P
Chonam Ilouse Kavaratti.

37. Mohammed Raﬁ aged 37 years, S/o0. Hamzath Haji A.P.,
- Molokepura Ilousc Kavaratti.



38.
39,
40.
41.

42,
43.

44,
45.

46,
47.
48.
49.
50.
51,
52.

53.
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Mohammed Shaffee PA, aged 35 years, S/0. Kuji Seedi Koya,

* Puthiya Alikc?)m Amini.

Abdul Raheem aged 34 years, S/o. Abdu Rahlman
Aynepma House Kavarattl

Mushin, agjcd 39 years, S/o. Nallakoya

| Kuttlth_a_yapux__a House, Kavaratti.

Akbar T.P., aged 33 years, S/o, Kidave K.,
Tharamimakepura House, Kavaratti.

- Faizel Hussain, aged 37 years, S/o. S_hah'ul Hameed,
\ Palamkakkada House, Kavaratti

Najumudccn p. , aged 36 years,.S/0. Shamsul N001
Pallicaham 1 Iouse Kavaratti.

Shihab, agedi35 years, S/0. Kunhimoideen, Mullapura House,

, Kavaratti.

Aman, agéd 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., agcd 30 years, S/o. Kh‘ade‘r, Agam House,

Kavaratti.

Firozkhan, ag‘é‘d 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul‘Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya [Hlam House, Kavaratti.

Kddisl{a aged 44 years, D/o. Ukkas,
Umblyapuxa IIouse Kavaratti.

C.p. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathag}na House, Kavaratti.

K. Abdul Rasheedu, aged 42 years,'_S/o. Hamzath,
Kunhibiyoda House, Kavarattl

C.P. Raheem, ag;cd 31 years, S/o Hameed

" Chandipura House, Kavaratti.

M_.T.P. Habeéb Raliman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.

55.

56.

57.

58.

59.

- 60.

61.

- 62.

63.

64.

65.

06.

67.

68.

69.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged 35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed Abdul Rahcem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummatmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., age‘d 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, f-éged 39 years, S/o0. Cheriyakoya,
Edanilam House, Kavaratti.

Mariydmmaﬁi, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammed éhaﬂ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube_.’vje'ha., agé'd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salma,}-;éged 22 years, D/o. Cheriyakoya,
Vadakila pura House,; Kavaratti.

Muhalﬁmed,éged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 yeatrs, S/o. Hamza,
Puthlyd Marml Amini.

(,hCl: f’koya taged 41 years, S/o. Abdul Khader,
1da1am HOUSC Amini.



70.

71.

72.

73.

74.

75.

76.

77.

78.

79.

80.

81.

82.

83.

84,

35.

g5

Cherxyakoya M C., aged 32 years, S/o. Hameed
Melachetaa IIouse Kadmath.

Shafee V P, aged 39 years, S/o. Ismall

_ Vadakkllapura House, Kadmath

Fazeerali N. M aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath

Shahul Hameed aged 21 years, S/o. Ibrahlm
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,

' S/o Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.-P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

" Fathimath Suhara, aged 38 years, D/o. Koyamma,

Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L. , aged 38 years, D/o. Nallakoya T,
Ldvanakkal House, Androth.

Balha 1 g,cd 37 years, D/o. Pookunhlkoya
Thailath House, Androth.

Rahamth P., aged 42 years; D/o. Koya Kiadve,
Pathada House, Androth. '



86.

87.

88.

9.

90.

- 9L

92.
93.
94.
95.
96.
97.
98.

99.

100.

101.

Salommabl T.s,.;,zaged 43 years, D/o. Aboobacker,
Thachely House Andloth

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth.

Aysummabl F aged 45 years, D/o. Muthukoya K.P.,
Thachelyllouse Androth

Habeebath A., aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M.,'a.ged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunne! House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu MK,
Makket House Androth.

Saﬁyab‘l:M ag,ed 39 years, D/o. Nallakoya M.,
Mathi: iouse Androth.

Rahil M;, agé_d 39 years, D/o. Nallakoya,
Mathilv':;lﬂouse, Androth.

Hussain PP, aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attaladaj House, Androth.

Hussam"L.K aged 48 years, S/o. Seethikoya,
akKal House Androth.

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal IIouse Androth.



106.
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Hussain K., qged 50 years, S/o0. Sayeed Bhkari TM.,
Kunn hada;ilin'u:S»e, Androth. '

Ismai aged 40 years, S/o. Lava Burhikage Moosa;
Kunrumange - House, Androth.

Suﬂbaidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth. -

Pookunhi, age_-d 31 years, S/0. Saye Mohammed,
Keechclam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri K.B. Gangesh)

[—

Versus

The Adminis‘;_tr&tof,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555, '

Director of P{anchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

:"Department of Labour and Employment,
nistration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Depax‘tment (§f Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar_t‘xﬁent 6fiAgn“i¢ultur€, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depa_r‘tﬁgcnt of Women and Child Development,
Adlzn"rii's;;ratic")_n of the Union Territory of Lakshadweep,
\ i, represented by its Director — 682 555.

Deﬁ ::"’cllt &f Fisheries, Administration of the Union Territory of
Lakshac weep;;;gKavaratti, represented by its Director — 682 555.

Depa_rmjent of Animal Husbandry, Administration of the Union
Territory of Lal(.’s-hadeG&:p, Kavaratti,
represented by its Director-682555.



9. Lakshadweep Khadi and Village Industries Board,
Kavaratt1 represented by its Chairman — 682 555,

10. Revenue Sub Dlwsxonal Officer, Kavaratti Island — 682 5585.

1.  Sub %Dl‘\{zlslo'rigsl; Officer; Amini Island — 682 554.

13, Laksha
Kavaratti, .
represented by its Chlef Executive Ofﬁcer - 682 555.

nigineer, LPWD Sub Division, Andrott Island-682 553.

p"Dis’m‘ivct Panchayat, District Panchayat (HQ),

14.  Village (Dweep) Panchayat, Kalpeni Island, represented by its

ercuuve Off']cer - 682 551.

15. Village (Dweep) Panchayat Kavaratt1 Island, represented by its

Executive Ofﬂcer - 682 555.

16.  Village (D‘we‘ep) Panchayat, Amini Island,
represented b’y'iLS Executive Officer — 682 554.

17. Village (Dweep) Panchayat,
Kadamath [sland, represented by its
Executwe Ofﬂcer 682 553.
18. Vlllage (Dweep) Panchayat
Androth Island, represented by its
l*xecuuve Ofﬁeer - 682 552.
 [By Advoea_te:'_er S. Radhakrlshnan (R1-8 & 10—18)]

58.  0A 39-2/2:0\13 .

l. Hussaxn,'_:S/o Aboosala,
Sara‘m “"ada (Konchukakada) House

Pakrurnupanoda House, Agathr
P resently waqtking as Cleaner,
RGS Hospltal Agatti.

3. Latheef, S'/q;.-Atta.koya,
Kalkandiyeda House, Agathi,
Presently working as Cleaner,
{(JS Hospltal Agatti,

Respondents



10,

12,

13.

39

H amcedath D/o Koyassan
Aynepara House Agathi,
Presently workmg as Cleaner,
RG'% IIosplt"i"l, Agam

-Hajara, D/o. late Hyder

Beepapada House, Agathl

- Presently working as Cleaner,

RGS Hospital, Agatti.

Sheemabi, D/o late'Shamsuddeen,
Beepapada House, Agathi, |
Presently working as Cleaner,
RGS l~l_ospital,. Agatti. '

Abida, D/o Iamecd
Makkxyachoda House, Agathi,
Presently working as Cleaner,

:RGS Hospltal Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working ‘as Cleaner,
RGS l~lospital, Agatti.

'Sulannan S/o I famza,

Kajamt thxyoda House, Agathi,
.;workmg as. Cleaner

/\mpcxpally Ilouse Agath1
Plesemly wmkmg> as Cleaner,
RGS Hosp1ta1 Ag,attx '

Saifulla’ S/o 'Abdulahxman
Manyathoda House, Agathi,
Presently- wmkmg as Cleaner,
RGS Hosy 1’tal Ag,am

i, S/o late Hamza,
se, Agathi, -
ing as Dhobi,
Agatti.
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14. er; S/o Ummer

15. Abdulla S/ ‘Khalid,
Kandavar Gothl House, Agathi,
Plesently working as Cleaner,
RGS Hosp1ta.l_‘_Agatt1

(By Advoeate,i Sri R Ramadas)
Versus

1. The Admmlstrator
Umon ]emtory of Lakshadweep,

Vlllage;(Dweep) Panchayat

Agattl Jsland Umon Territory of Lakshadweep 682553

3. T hc Medxcal ‘Officer in charge,
'Commumty Health Centre, Agatti [sland,
Umon Terrltoxy of Lakshadweep 682553

O'fﬁk.e ofit 1ef lA531stant Engmeer Electrical,
Eecmcal Sub DlVlSlOrl Kadamat

2. K P. ]alaluddecn aged 41 years,
S/o-Hameed ,Madkmachetta Kattlpura House,
-Skill '_urer,
Of} : Assistant Engmeel Electrlcal
El b D1v1snon Kadamat
3. 4 iaged 31 years, S/o late Nallakoya

louse, Kadamat, Skilled Labourer,
Assistant Engineer Electrical,
b Division, Kadamat.

) adul]a, aged 42 years, So Hémeed Melachetta,

Applicants

Re-spondénts



g

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,.
ivision, Kadamat. '

K. P Kunhxl oya,-aged 41 years, S/o late Hassama1

chlacheuy House, Kadamat, Skilled Labourer,

Office of the' ‘Assistant Engineer, Electrical,

I‘lectncal Sub Division, Kadamat. ~ Applicants

(By Advocate Srl R Sleeraj)

I

The /\dmmlstrator
Union’ Iemtoxy of Lakshadweep,
Kavaxattl 682555

2. The Du"eclor;'df Panchéyat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti- 682 555.
3. The Chief Executlve Officer, District Panchayat
Kddamal 682 556
4, The A"%“Sistam”Eng,ineer, Electrical,
: Sub Division, Kadamat-682 556
S. “(Sn
p Panchayat, Kadamat-682 556.
(By Advo Radhakrishnan(R1-4))
60.
I F S/o C.0. Koyamma aged 39 years
worki killed Labourer,
i ndry Unit,
ry of Lakshadweep, Kalpeni-682 557
t Umprampappada House
d-682 557
2. a, S/o0 late M.K. Hamzakoya, ag"ed 43 years
Sﬁ(lllcd Labourer, '
: usbandxy Unit,
Umon"l‘cmtoly of Lakshadweep, Kalpeni-682 557
and residing at Thithiyapada House,
Kalpcm’lsland 682 557.
3. M, Hyd_cx, b/o late M.K. Yousef, aged 43 years

as Casual Labourer,



9.

10,

/‘\nimal u%b’mdxy Unit, |
Union Teiritory of Lakshadweep, Kalpem -682 557
dl’ld 165 imv fczl Manchiyanam House,

sbandxy Unit,
1 1t01~y ofLakshadweep, Kalpem -682 557

Kalpéri s Vland 682 557.

M.K. Na%cx S/o P. Chenyakoya aged 33 years
wokag as Casual Labourer,

Animal Husbandry Unit,

Union luutony of Lakshadweep, Kalpeni- 682 557
and residing at Malmikakkada House, :
\alpam ks ldld 682 557

M., Kd*dm S/o M C. Mulhukoya agped 34 years
working as Casual Labourer, - -
Animal Hus sbundry. Unit,’

e y:odekshadweep, Kalpem 682 557
Maral House,

'(‘l‘-682 557.

K. K Mohqmmed Rafeeque S/o VK. Kojankoya, aged 45
years, workmg as.Casual Labourer, '

Animal H u°band1y'Umt

Union lux ry-of Lakshadweep, Kalpem 682 557

andg, ch n Kandamkalam House, . o

K. O /\)LU] (dlam Q/o P. /\ssamm aged 39 years
\voxl ing as Casual LclbOUI‘CI'

Animal 4 usbdndly Unit, - :
Umon T UIIIOly of qushadweep, Kalpem 682 557
and residing at Kakatchiyoda House,

Kalpem slcmc 682 557.

iha fa S/o late Sayedmuhammedkoya
working as Casual Labouxer

sb 1d1y Unit,.

)



3

Union 1 ‘enit&& of La l<slladweép, Kalpeni-682 557
mg at Pokkarappada House,

nnikrishnan)
Versus
I.  The Administrator,

Union Territory of Lakshadweep,
Kavaratti. 682555 '

[§ )

The Director of Panchayat,
Department of Panchayat,

Union lemtow of Lakshadweep,
Kavaram 682555 '

3. "1 he Chjcf Executwe Ofﬁcex Dlstrlct Panchayat
Union T cr"t‘ory of Lakshadweep,
Kavaratti '

4 The Veteriqa@if)? Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 .

| (By Advocate: Sri S. Radhakrishnan)

61. OA 3952013

g S/o Yusuf, aged 40 yéars,
llala House, Kadamat,
cjt Panchayat Kadamat.

2. AbdulAS ukoor S/o Sayed Ali, aged 41 years,
Ukkayac,hetta House, Kadamat,
Bus Dnver DlStI’lCt Panchayat, Kadamat.

3. M. Khah‘d, S/o; Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, Distric’t Panchayat, Kadamat.

‘/\yoobkhan %/0 Kunhlkoya aged 37 years,

Versus

Applicants

o

- Respondents

Applicants



l.

3.

Depalltment‘df Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555

The Chief Executive Officer, District Panchayat,
l(aval'atti¥682555. Respondents

(By Advocate: Sn S Radhaknshnan)

62.

!

NS

6.

(By Advi

,Mehpum

OA 400/2013

Sua) ag,ed 44 years, S/o M. Suban
Puthxya Pandaram House, Agatti Island,
Umon lcmt()ly of Lakshadweep.

,I\oushad /\]1 aged 32 years, S/o U. Sabjan,
KeelaS %aldmma Pada House, Agatti [sland,

Union lcmtmy of Lakshadweep.

R '—-:ilb'dul Na'ser, aged 28 years, S/o M. Abdul Rahiman,
om, House, Agatti Island,
rritory of Lakshadweep.

fid ged 30 years, S/o Kidave ,
ousEe, Agatti Island,
:r'f,y of Lakshadweep.

K C /\bd:ulﬁShuKO()l aged 38 years, S/o Kasmi,
Kanydmachctta House, -Agatti Island,
Umon lemtmy of | akshadweep

_M P, leamuddm aged 27 years, 'S/o M. Abusala,
ogsc Agatti Island,
Uln_iqn »ry of Lakshadweep. . Applicants

.- Anilkumar)
Versus
The ./\d.mmlsLIatm

Union lemtmy of Lakshadweep,

Kanldlll 682551

’l"hc;.‘Cha;l1'p_¢rson, 3



"o -

Village (Dweep) Panchayaf,
Agatti [sland, Union 'I’er-rito,ry of Lakshadweep 682553

3. The Employment Ofﬂcex Kavaratti,
Union Territory of La (Shddweep 68255
4. The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,

Agatti Island, Union Territory of Lakshadweep-682553.

6. The Deputy Collector/ASQ,
/\éaltl Island, Union 'lemtory of Lakshadweep 682553

(By Advocate: Sri S. Radhalm%hnan)

63. OA 404/2013

I Nadirsha 'N.P S/o Nallakoya P.V.,
aged 31 years, Nenampappada (! Iouse), Kalpeni Island.
Union Territory of Lakshadweep,
‘Working as Casual Labourer in the
Departmem of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 ycals
Akkara (House), Kalpeni Island.
Union Territory of lLakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

l. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chalrperson,
' Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

Applicants



4. The Director, Lt
Department of Scierice & Technology
~ Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
' Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson, *
Village (Dweep) Panchayat,
Kiltan-682 557.
(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy T Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



1. The Administrator,

Union Territory of Lakshadweep, S
Kavaratti-682555.

2. The Chairperson, |,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4. Mission Director,
National Rural Health Mission, Kavaratti- 682555

5. Medical Officer in Charge, 7
Primary Health Centre, Kiltan Island - Respondents

(By Advocate: Sri S. kRa_dhakri'shn_an (R1, 3 t0 5))

66. QA 423/2013

i

1. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V.-, aged 35 years, S/o Bémban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House Agatti.

4, Hafsath M., aged 46 yéars, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

7. Ummer C.K,, aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged'31 years, S/o Koyassan,
Puthukotta House, Agatti.

9.  Mohammed T.P., aged 39 years, S/o Hamza
Thoppumpadi House Agatti. F



10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

1. Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttlyoda House, Agatt1

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K,
Puthiyapura House, Agatu : Applicants

(By Advocate: Mr. K.B. Gangesh)"'
VeArsrus
l. The Administrator,
Administration of the Union Territory of Lakshadweep,

Kavaratti-682559.

2. Director of Panchayats
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,

Directorate of Education,
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555.

4, Village (Dweep) Panchayat,
‘Agalti Island.represented by
its Excecutive Officer-682554. - . Respondents

(By Advocate: Sri S. Radhakrishnan )

67. QA 444//2013

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of. lLakshadweep, Pin-682558. Applicant

(By Advocate: Sri- Shabu Sreedharan)
Versus
1. Union Territory of. Lakshadweep represehted

by the Administrator,
[Cavaratti Island. Pin- 6825355.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island. .
Union Territory of Lakshadweep, Pin-682558.

(OS]

4. The Executive Officer,
Village (Dweep) Panchdyat
Kiltan Island. ..
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Lngmcel
Electrical Sub Division, Kiltan Island
Union Territory of Lakshadweep o
Pin-682558. o Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

. Hamced I, S/o Abdul Rahman aged 30 years,
Keelazillam H) Kiltan Island. ’
Union Territory of L akshadweep
Working as Casual labourer in
Lakshadweep Building Development Boald Kl!tan

2. Saleem K., S/o Badar K, aged 28 years,-
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadwcep Building Development Board, Kiltan.

3. l-llsmmoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
L akshadwcep Bmldmg Development Board, :
Kiltan.: Applicants
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(By Advocate: Mr. Grashious Kurial.{.ose, Sr.)
(By Advocate: Ms. Daisy | Daniel) '

Versus

| The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Board,
Kavaratti. ’

(O8]

4, Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: M1 S. ‘Radhakrishnan (R1,3 t0 4))

69.  0O.A No. 488/2013

Sanlmat'h L
D/o. Sayed Koya
Madapally House
Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

I, The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaralti—682-555.

Department of Science and Technology

Union Territory of Lakshadweep,

Kavarathi - 682 555.

Reprcs‘?ented by its Director. Respondents

(S]

(By Advocal‘e;'i\/lr, S. Radhakrishnan)

70, OA 492/2013



s ”‘\‘fﬁwf‘w‘i‘?@ﬁi@?‘? L E‘I!*‘ﬁ::d,—‘.—-—,,, e .
PSRN P .

ot

K. Bushra Bécgum, W/o Hékeem,

Aged 27 _yeaxfs, Casual Labour,

-Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. I-Iai‘inarayan)

[\

[US T

Versus

Union of India rep. By

the Administrator,

Union Territory of lakshadweep,
Kavaratti [sland, Pin- 682555.

. The 'Dii}ector of Panchayat,

Depart;jqent.of Panchayat,
tUnion Territory of Lakshadweep,
Kavaratti Island- Pin-682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of lakshadweep-682 552.

T'he Chairperson,

Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri $. Radhakrishnan (R1-3))

71,

I

CGA 4992013

Rahmath Beegum Keelakunnikkam,
W/o. - Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Istand, N

Union Territory of L.akshadweep. - -
Residing at Keelakunnikkam House,
Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556..

‘Mohamimed Shafi Qraishi Malika,

S/0. M. Sayedali,
Data Entry Operator (MGNREGA)

~Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,

Residing at Malika House,
Kadamat Island,

Applicant

Respondents
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Union Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

l.

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep. -

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

QA 507/2003

Muthu Koya K

Casualf-Labour, Street Light Maintenance
VJllagé Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin—682552

(By Advocate: Mr. TCG Swamy)

Versus

The Adiinistrator

Union ;-lkiex ritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union Temtory of Lakshadweep
Kavaratti — 682 555 - , : -~ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73, O.A No. 509/2013

1. Maleecha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, ‘Androth.

2. Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave UK .
Makket‘ House, Androth.

4. Aysha Beeg,um PVK
D/o. Yakoob P.K
Puthlyﬂ Pentamvell Kad
Andmth

5. Rahmath Beegum K ’
D/o. Hamzakoya P.P‘,
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
Lavanakal House
Androth.

7. Subaid{a A.
D/o. Séyed Mohammed M.



T 1"f’xfg,&%y".af:ﬁ';z;:wuzﬁﬁgﬂI,w.,.... R e

104
Aliyathara House, Androth.
8. Fathimathu Suhurabi PV.K

D/o. Majeed P.V.K
eli Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya Itlam House
Androth.

12 Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
. The Administrator,

Adminiiisitration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

[\
<
o
O

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries = 682 555.

3. Coir Supervisor
Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.  OA 510/2013

Haseena{@ Haseenabi Therakkal
Therakl¢a] House, Kadamath

Safry Qperator

age'Dweep Panchayath, Kadamath

(By Advocate: Mr.R.Sreeraj)

Applicants

Respondents

Applicant
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Versus ..

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union I?',;erritory of Lakshadweep
Kavaratti — 682 555 |

The Executive Officer,

- Village (Dweep) Panchayath

Kadamat - 682 556

The Chairperson ’
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional ()'fﬁcéf and
Programme Officer MGNREGA :
Kadamat — 682 556 | Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

OA 557/2013

K.V.Naseer

Kodavalappu House, Klltan

Cook, Government Scmor Secondary School
Kiltan

K.P.Dawood
Kilappura House, Kiltan |
Peon, Government Semor Secondary School Applicants '
Kiltan » ) Applicants

(By Advocate: Mr.R.Sreeraj)

- Versus

The Administrator

Union Territory ofLakshaﬁdweep
Kavaratti — 682 555 ‘

The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, -
Village (Dweep) Panchayath
Kiltan — 682 558

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

(OS]

OA 566/2013

banyalh S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

M.P.Attakoya-

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J.B.School
Kadamath '
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island A

i

Respondents
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o7

Ummer P.P.] :
Cook, Government J.B. School
Kadamath

Residing at Alikothapura
Kadamath Island '

Hldayathulla P
Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

Muhammed Shafi P.P g
Cook, Government S.B. School
Kadamath .
Re51dmg, at Kadamath Island

ookunhlkoya PP .
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath NG
Residing at Puthiyapura
Kadamath Island

Abdullakoya B.M

‘ Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

Jafer P S

Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath

Residing at-Pupathada

Kadamath Island

(By Advocate: Mr.P.V.Mo_hanan)

3.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants



Government J B School
Kadamath — 682 556

i

The Principal
Jawaharlal Nehru Senior Secondary Schoo
Kadamath —682 556 . Respondents

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island - Applicant

(By Advocate: Mr.P.V.Mohanan)

I

Versus -

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

The Principal
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island-682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78.

1.

QA 580/2013

Yacoob
K athathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi House,‘K.avaratti.
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14.

15.

17.

18.

19.

20.

109

Muhammed Salih ,
Aynepura House, Kavaratti.

Fareeda Beegam .
Molokcpurd House, Kavarattl

A4

Saleem
Pallicham House, Kavaratti.

Bamban
Nambicham House, Kavarattl

Sayed Abdullakoya li?i,
Chendipura House, Kavarattl

. Nafeesathbi -

Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

' Fazeela Beegum

Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan

Athnachammada House,:Kavaratti,

Jaffer
Marikilam House, Kavaratti.

"~ Amanulla,

Mela Illam House, Kayaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura IIouseJ Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavaratti.
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21, Ashik
Puthiya Alikom House, Kava;atti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P, '
Thaleka Pura, Kavaratti. .-

24.  Jamhar Hussain _
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavaratti.

26.  Rauf
Chettipura House, Kavaratti. -

27. Hazarath - :
Chungam House, Kavaxattl

28.  Khalid -
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus
l. The Administrator

Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

[N

Direclor of Panchayath

Department of Panchayath

Administration of Union‘Territory of Lakshadweep
Kavaratti — 682 555 :

3. Director of Agriculture -
Department of Agriculture.
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

4, Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 :

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,
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Pin — 682554
(By Advocate: Mr.S.Radhakrisjféiﬁén) |

79.

1.

N gz;

o

{

i
i :
§

i

Rasheed Koya ETRA
Multi Task Employee

Public Library, Kilthan
Residing at Kilthan

OA 582/2013

U .
b
e

Smt.Sulfabeegum } « o

Cook, G.H.S Kadmat t ,
Residing at Melachetta Hauumakudx
(adamdth [sland

(o

(By Advocate: Mr.P.V.Mohane;m)‘

80.

Versus

The Admlmstrator oo
Union Territory ofLakshadweep
Kavaratti — 682 555 i “

Director ofPanchayath l 5

Department of Panchaya’th ‘

Administration of Umon Territory of Lakshadweep
Kavaratti — 682 555 |

The Library and Information Assistant
Office of Library and Informatlon Assistant

- Public Library, Kllthan Island 682 557

1

(By Advocate: Mr.S.RadhakmShnan)

OA 601/2013

Rasheed Koya S.V,, 9/0 Abdulla KoyaP.§,,
Shaiknaveed (H), Klltan Island PO,
Union Territory of Lakshadwgep, Pm -682 555.

(By Advocate: Mr. Shabu Sreedharan)

1.

2.

v+ Versus

Union Territory of Lakéhadweep, represented by the

Administrator, Kavaratt?i Island, Pin — 682 555.

Respondents

Applicants

R'espdnderits

Applicant

The Director of Panchayath;. Union Territory of Lakshadweep,

IR
Hoa L
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Kavaratti Island, Pin — 682 555

The Chairperson, Village (Dweep) Panchayath,

Kiltan Island, Union Temtory ofLakshadweep,
Pin — 682 558.

The Executive Officer, V11 age (Dweep) Panchayath,

Kiltan Island, Union Temtory of [akshadweep, Pin — 682 558.

The Library and Infmmatlon A351stant Public Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. . L Respondents

[By Advocate: Sri S. Radlwakrisb{?g;p;,([{l, 2,4&5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. IIamzath
Sara Mcm/xl FHouse, Agatu RIHE Applicant

(By Advocate: Sri K.B. Gangesh)

VGISUS
The Administrator, '
Administration ofthe Umon Ten 1Lory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, i, o
Department of Panchayats,

:Administration of Union Terltofy of Lakshadweep,

Kavaratti — 682 555.

"Departmcm of Educatlon Administration of the

Union Territory ofLakshadwqep, Kavaratti,
represented by its Director =682 555,

Village (Dweep) Panchayat, - :
Agatti Island, representedby its Executive Officer,
682 554. o Respondents

(By Advocate: Sri S. Radhakrishnan)

82.

l.

OA 635/2013 - ot "

Fathahudheen K.P., aged 40 yeals S/o. Sayed Muhammed Koya,
Kattampalli House, Agatt1

'f i

Younis, aged 31 years, S/o Abdulla MdrlyathodaHouse
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Aodui

3. K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttlyam
Mukriyoda House, Agattl :

4. K.M. Amina, aged. 46 years D/o Abdul Rahman,
Kuttiyam Mukriyoda House Agatn - Applicants
(By Advocate Sri K.B. Gangesh)

« Versus

L. The Administrator, .’:f‘i' b
Administration of the Umon Terrltory of Lakshadweep,
Kavarattl 682 555. -

2. Director of Health Services, .
Directorate of Health:Services,
Kavaratti — 682 555.

3. Medical Officer in charge
‘Community Health Centre, Agatt1 682 553.

4. Medical Officer in Charge, Rajlv Gandhi Speciality Hospital,

Agattl 682 553.

5. Village (Dweep) Panchayat Agatt1 Island, represented by its

Executive Officer, 682 553. Respondents

(By Advocate: SriS. Radhakrishnan.)

83. OA791/2013

Fareeda Beegum ML, Meppada Illam
Agatti Island 4

(By Advocate Sri K.B. Gangesh)
| vVersus

1. The Administrator,
Administration of the Umon Territory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, ‘
Department of Panchayats, ‘
Administration of Union’ l"emtory of Lakshadweep,
Kavaratti — 682 554. o

Applicant



nx . ” ‘
S EI
AR

3. Project Manager, Desiccate"ci;Cocdnut Powder Unit,.
Lakshadweep Development Corporat1on Ltd,,
Agatti, Kavaratti — 682 554

FFU
0 “

8 ry .

4. The Deputy Director (Admn ) Lakshadweep Development

Conporatlon Kavaratti — 682 554

5. Village (Dweep) Panchayat ,
Agatti Island, represented by 1ts Executlve Ofﬂcer
082 553.

i:}-.'

Yk

(By Advocate: Sri S. Radhakrisﬁfnan)l

-84, OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasrﬁi M.P.,
Vallyapuxa House, Kilthan Island P 0.
U.T. of Lakshadweep. .

(By Advocate: Sri P.V. ‘Mohanan):' TN

- Versus
[

I. . The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director ofPanchayat
Department of Panchayat, -
Administration of UT of Lakshadweep,
Kavaratti — 682 555. '

3. The Principal, Govexnlneht'rﬁigher Secondary 'School,

‘Kilthan Island — 682 556. , ;71"
( By Advecats : SH < Mumkm,g
85.. QA 880/2013 SR

Muthukoya N.P
Nalakapura, Kiltan Island * ,
Union Territory of L akshadweep 682 558

(By Advocate: Mr.Shabu Sreedharan) -
Versus
. Union Territory of L. akshadfvs}eep represented

by the Administrator .
Kavaratll lsland - 682 555

Respondents

Applicant

Respondents

Applicant



2. Director of Panchdyath L SR
- Union Territory of Lakshadweep
Kavaram [sland - 682 555

3. The Senior Admlmstl atlve Ofﬁcer

’ Education (District Pan ‘“ya‘th)
Union Territory of Lakshadweep
Kavaratti Island — 682 555' L

4. The Pr1nc1pal |
Government  Senior Secondary School
District Panchayat, Kiltan Tsland
Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr. S Radhakrlshnan)

86. OA 8982013

K.C.Abdul Khader ~ sheowes
Kulikaraya Chetta House’ !

Chetlat Island
Union Territory of Laks‘hf‘idwfe“ép 682 554 Applicant

(By Advocate: Mr.Shabu Sreedharan)'
Vgersus{__ -
l. Union Territory of Lakshadweep.represented

by the Administrator Ik
Kavaratti Island — 682 5*;5‘5;1E 281

2. The Director of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Senior Administrative Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555”‘

4. The Principal ”.1 i
Government Senior Secondary School
District Panchayat, Chetldt Island
Union Territory of L akshadweep 682 554 Respondents

l

(By Advocate: Mr.S. Radhakrlshnan)

)!.



87. 0OA 904/2013

Kadeeja C.P i .
Cheriyapurakad AT
Kalpeni Island Applicant
(By Advocate: Mr.K.B.Gangesh) -

Versus |+

L The Administrator 4
Administration of the Umon Terrltoxy of Lakshadweep
Kavaxath - 682 555

2. Sub Divisional Officer S
Office of Sub Divisional Ofﬁcer
Kalpeni Island - 682 554 © = - ©

3. The Dlrector (Rural development)
Department of Rural Development
Administration of the Union Temtory
of Lakshadweep, Kavaram = 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnénf)‘f T‘;

88. GA 905/2013

I Abdul Khader C. SO
Chekkiriyammada House . ..
Agatti  Island

2. Bugar Jamhar T.P
Theklapura House

Agatti Island o ' | Applicants
(By Advocate: Mr.K B.Gangesh) =

Versus
1. The Administrator e

Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555

2. Director of P anchayaths
Department of Panchayaths

Administration of the Union .Temtory of Lakshadweep
Kavaratti Island — 682 555
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Project Manager

|
i

’
.i :
: ; L
DL
I

;\;\;7

L,

Desiccated Coconut Pé)»\fder Unit

Lakshadweep Developm

Agatti, Kavaratti — 68L>

The Deputy Dlrectm (&

Lakshadweep Develoﬂ)
Kavaratti — 682 555 |

ent Corporation Limited
555 |

dmn)

ment' Corporation

J,
Cod

Village (Dweep) Pancklfayéth
Agatti Island represented by its
Executive Officer - 682 553

cwopvg o

(By Advocate: Mr.S. Radhakrlshnah)

89.

I

(By Advocate: Mr.K.B.Gangg

1.

OA 939/2013

Safiyullah K.C. -
Kuttiyachada House |
Kalpeni Island \

Saifulla M.1
Melaillam House ]
Kalpeni Island :

Kunhikoya M.V

Mathil Valiyammada House _

Kalpeni Island

Kidave K.O

Kakkachiyoda House |

Kalpeni House

Versus

The Administrator

Administration of the Union Territory of Lakshadweep
585

Kavaratti Island — 682

Director of Panchayath

>sh)

b
]

Department of Panchayaths

Administration of the Umon Territory ofLakshadweep

Kavaratti Island — 682 555

Lakshadweep Building bevelOpment Board
Union Territory ofLakshadweep

Kavaratti represented by its Secretary — 682 555

|

y

Respondents

Applicants



e we: w— -t A -

-~

et
8

The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island — 682 553 '

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682553

(By Advocate: Mr.S.Radhak‘r'ishngn)

90.

1.

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House
Androth Island o
Mohammed Ubaidulla A el
Chodath House
Androth Island

'
Mohammed Fathahulla ,':tf '
Karachetta House °
Androth Island -

'l 1)' 

(By Advocate: M]’.K.B.Gangesh) |

Versus

The Administrator

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

Director of Panchayaths
Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 ,

Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Sec_retary - 682 555

The Technical Officer .
Lakshadweep Building Development Board .
Androth Island — 682 554 _

Respondents

Applicants
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Village (Dweep) Panchayath

*Androth Island represented by its
- Executive Officer -.682 554 - Respondents

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni Applicants

(By Advocate: Mr.Harira) M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Dethi — 110 001

The Administrator
Union Territory of Lakshadweep
Kavar_atti - 682 555

Executive Engin'eer
Department of Electricity .
Kavaratti, Union Territory of Lakshadweep

-
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0OA1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator -
Union Territory of Lakshadweep
Kavaratti — 682 555.

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath ‘

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union' Territory of Lakshadweep
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. 3. Fareeda Beegum P.V -
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem Island
Union Territory of La <shadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

.1 . The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union T erritory of Lakshadweep
Kavaram — 682 555

3. Agricultural Officer ,
District Panchayath (Agriculture)
Kalpeni Island — 682 557

4. Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 Respondents

(By Advbcate: Mr.S.Radhakrishnan)

94. OA No 1225/2013

C.P. Showkathall

S/0. Mohammed Koya .

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House »

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versu@

L lhe U' ion of India
Repr sented by the Secretary to
Government of India,
Ministry of Home Affairs
New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 559.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
|Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees. were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. ‘The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issue'\c} dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majﬁOrity of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

S. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under- it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

0. In this context, the 1earneéi counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

I Secretary, State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.



3. Satva Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R N.Nanjundappa Vs. T.Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchavath Cases
OA 212,266,268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Eleétricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. ‘While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - ha{ve been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more,

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
‘in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for:89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is a landmark judgment on the subject. of
“irregular” or “illegal” appointments in public employment. The five judge
Bench- had dealt with issues relating to absorption, regulariztation,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while igﬁorin‘g

equity for the teeming millions seeking employment and fair opportunity to

compete for employment. While dealing with irregular appointments as

distinguishe.d from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but"v‘vithout
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Lz’quia’ator Vs.
Dayanand & others had, after noticing somé of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases weré illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

* held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, il is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12. In the above case (Harminder Kaur), the appellants were school
teachers and they. were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken. by the High
Court h;iﬂd that initial appointments of the appellants were made in gross
violatio"rf_ of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be" taken into account by the admir;istration and consider the

desirabi‘lity‘ of relaxing the age-limit provided in the Rules.
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13.  In Nanjundappa (Supra), the Apex Court had held thus:-

~[f the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but -there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment, To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of seiting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex CoUrt in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that  the authorities concémed, be it the Lakshadweep
Administration or the Village (Dweepv) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregu_larly appointed emp]oyeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two dayé on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged in one sc'heme dr the other spohsored by the
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departme;nt’sf under them. It has been noticed that in some of the
departments, the casual employées have been working apparently against
regular posts for years to'gether. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other, The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propbse to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Admini'st_ration and the local Pénchayats appears to be totally unCharitabAle,
to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applicaht_s‘ _?:have been engaged by Village (Dweep) Panchayats or District
Pancha.yaft,' the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply ‘Scheme of the Village (Dweep) Panchayat of Agathi Island had
approacﬁe‘id_this Tribunal, aggrieved by the failure of the Union of India
and the“Lakshadweep Administration in granting them tempqrary status
under the Scheme for Temporary Status & Regularization introduced by
~the Union of India, in O,M.No. 51016/86/Estt (C) dated 10.09.1993. It

~appears that the upkeep, maintenance and distribution of the drinking water
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~ to the local residents of Agathi [sland were initially undenaken by the

Public Works Department. Later, it was “entrusted to AVAM Society.

_Grant—m—Ald was provided to meet the additional expenditure "an
Society used to manage the Scheme. Later, Island Councils Were brougﬁt_"
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweép Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and dﬁring
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Villagekaeep Paﬁchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The césual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the’ Panchayat from the fund available with it.
After considering the claim of the casual 1abourefs, the Tribunal issued the

| following among other directions:-

a) The Second respondent ie. the Lakshadweep Administration.
would adopt the Depariment of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting

temporary status to casual labourers as per the parameters of the
schez’he

b) The first respondent, i.e. the Union of India in the Ministry of

Personnel, Public Grievances and Pension would ensure thal
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

" Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in.Group D which would be kept reserved for
the r'e'gulariza’tion of the casual wor/cers under the scheme.

(d) No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this




Tribunal in Original.Applications N6.1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21

14

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 1o be appointment orders and the subsequen! service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

~ In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated

- these people. They might rightly come under the wage employment
. programme as a poverty alleviation measure under the DRDA or

they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment (o them. I
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration 1o
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. "

o

The above decision was confirmed by a Division Bench of the High
Court in O.P.N0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in O.P.N0,35164/2001,
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22. Aﬂer referring to the above orders the D1v151on Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for ebsorption of casual employees in
the service of the Parrehéyar It was further obser‘ved that the question of
absorption was a matter which the Panchayat has to consider takmg mto
account its financial status ‘and varlous other administrative p011c1es The

fo llowmg are the observations of the D1v_1s\10n Bench:-

"In view of the above mentzoned czrcumstances we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep - Admmzstratzon to adopt  the
Department of Personnel & Training, Casual Labour (Grant of
Temporary Status & Regulai ization) Scheme 1993 and prescribe it
prospectively (o the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls -
within the domain of the Administration, In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointmerlt of
casual labourers. It is fairly conced.ed‘by the learned counsel for the
applicants that such orders e_ould haVe beeirissued only by the Executive
Ofﬁcer of the concerned Panchayat. Stra’rrgeZly, in some of the cases, the
Panchayats are represented by their Chairper%ons and not by the Executive
Officers. | o '

24, There is yet another a;pect of the rrratter. In the course of hearing of
the cases, it was submitted by learned cOunsfel for the applicants in some
cases that different political parties are ivn power in various Panchayats.
Equations of power have chang,ed after the last Panchayat elections. Some
of the orders of dppomtments were eancelled by the successor (,ommlttee
in office of these Panchayats. More 1mportantly, fresh engagements are
being  made on  political basis  and some of  the

disengagements/retrenchments also have political colours.



25. In OA 300/2013, the Chalrperson of Village (Dweep) Panchayat of
Androth Island has appeared through ‘Advocate R.K.Muraleedharan, and
contended in the written statgmen‘t, mter-alla-, that termination of services
of the applicanté in the above case is exélusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) n‘otiﬁca_tion
dated March 7, 2012 issued by the Administration of the Union Territdry
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution; the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauées contained in the above notification
in support of the argument that the Panchayats are vested with the riﬁght
and authority to "hire and fire" employees. However, it is conceded ‘t‘hat
the Village (DWeep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience: It is further conceded
by respondent No.4 in thé above case that the Panéhayats are not vested
with the power to create any 'post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has
appeared for the Panchayats és well.

2%, Learned counsel for the applxcants in some of the cases have 1nv1ted
ou\tentlon to varlous provmons contained in the Lakshadweep
Panchayat Regulatlons ]994~ and the allied rules thereunder.  While
inviting our attentlon 1o Lak%hadweep Panchayat -(Grant-in- Aid) Rules,
1997, Sri P.V.Moh-anan who appears for the appllcams in some of the
cases, contends that once thé Administratibn sanctions 'Grant-in-Aid", it is
for the Panchayat' to execute the various works like road

- construction/repair/maintenance, ~ water supply, drainage, - local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absore casual
workers, especially after-the introduction of the Lakshadweep Panlchayats
Regulations, 1994. The learned counsel has invited our attention to
Artiele 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan whe appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers ‘who have been
working for more than 240 days in a calender year are entitled for
protectio‘n under Chapter V (a) of the Industrial Disput.es Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual empleyees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-PanchaYat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are orily very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

LT LR Sin
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30.  When these cases had come up’ for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial breék of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed, in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. - = Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,

the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a Jlong time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (¢)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casua/ labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial - break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and a/so those who have been
inducted under specific schemes

(b) Those who have ‘been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged. under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual Iabourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for, 89
days, those in the waiting list (wardwise/Islandwise) may  be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communlcated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum-of 100 days, which would enable "those who

- are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a not/ce of two
weeks before d/sengagement :

13. In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for d/sengagement it is subject to such a condition only
their services could be disengaged. " Rest of the casual labourers
shall continue until further orders.

14, In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or(a) above, i.e. with-more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hear/ng and conflrmat/on given on the next date of
hearing.” :

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8.in OA
360/2013. Apparently, some attempt has. _‘beenur.nade” to vcategor‘ize the
labourers group-wise as delineated in the above interim order. Thereéfter,
several employees were sought to be disengaged. Understandably, all these
employees who facéd the thréat of diséngagexﬁent'have- approachcd this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to inaximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to gel their services regUléfi'zed or not. It has been
noticed already that there is nothing-on record to show that the applicants
had been engaged against any sanctioned posts or that they Were SO
engaged after undergoing regular selection process. In our vie‘w, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Admi‘nistr-ation or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
‘mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services reguiarized.' It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33. But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'bcing made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes e)ctrémely~ essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

3. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administcation. However, the Administration
shall address- the issue relating to all these. employees who have been toiling
for -years - together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while ‘making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! ' ' '
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